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tions are, however, made in excep-

tional clrcumstances, for instance,

when the earlier car is involved in a

serious accident and badly damaged

or is stolen or is found to have serious
) defects.

(c) The names of the M.Ps. refer-
red to in part (a) above are Shri
Abdul Ghani Dar and Shri Om Mehta.
Shri Abdul Ghani Dar purchased a
Fiat Car against an allotment from the
Central Government quota in March
64. He represented in May 65 that the
car had several manufacturing defects
and had been giving him trouble ever
since he purchased it. He was accord-
ingly allotted another Fiat Car from
the Central Government quota in
October 1965 and also permitted to
sell the previous car, Shri Om Mehta
purchased a Fiat Car against an allot-
ment from the Central Government
quota in May 1965. This car met with
a serious accident resulting in heavy
damage to the car. As a replacement
was considered justified in his case,
he was allotted another Fiat Car in
November this year.

M/8. Bharat Barrel and Drum Manu-
facturing Co. Ltd,, Bombay

2891, Shri 8. M. Banerjee: Will the
Minister of Supply, Technical Develop-
ment and Materials Planning be pleas-
ed to state:

(a) whether a concern known as
M/s. Bharat Barrel and Drum Manu-
facturing Co. Pvt. Ltd.,, Bombay was
hlack-listed in 1964;

(b) whether Government quota of
raw material is still being issued to
this firm; and

(c) if so, reasons therefor?

The Minister of Supply, Technical
Development and Materials Planning
.(Shri Raghu Ramaiah): (a) Yes, Sir.
The firm was black-listed in 1964 by
the Ministry of Irqn and Steel.

(b) Yes.
(c) An order of black-listing under

the existing code involves immediate
cessation of all future business with

2346 (Ai) LSD—3.

the firm by all Departments of the
Government of India; but the code
also lays that the supplies of control-
led raw materials will not be denied
to the black-listed firm,

Royal Agricultural Show in

2892. Shri Subodh Hansda:
Shri S. C, Samanta:
Shri Bhagwat Jha Azad:
Shri M, L. Dwivedi:
Shri P, C. Borooah:
Dr. M. M. Das:

Kenya

Will the Minister of Commerce be
pleased to state:

(a) whether Government partici-
pated in the Royal Agricultural Show
in Kenya held in the last week of
September, 1966;

(b) if so, what were the Indian
cxhibits at the show;
(¢) whether this has helped to

secure orders for agricultural products
for export; and

(d)
orders
obtained?

The Minister of Commerce
Manubhai Shah): (a) Yes.

(b) Machinery and engineering
goods, especially for use in agricul-
ture, electrical appliances, manufac-
tured consumer goods, textiles, both
powerloom and handloom, tinned
foods and fruits, condiments, raw
materials and semi-finished goods etc.
were displayed at the ‘India Pavilion’
at the Agricultural Show with an eye
not only on the Kenyan market but
also on the markets in the adjoining
countries.

(¢) and (d). Participation in the
Show yielded orders for the supply of
agricultural implements, handtools,
automobile parts to the value of
Rs. 4.41 lakhs, Besides several trade
enquiries on the various products dis-
ployed at the ‘India Pavilion’ were
receivad and it hoped that substantial «
addit._nal business would result.

if so. the tolal quantity of
for agricultural products

(Shri
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Dead Body in Compartment of
the Howrah-Madrag Express

2893. Shri Bagri:
Shri Yashpal Singh:
* Shri Ram Sewak Yadav:

Will the Minister of Rallways be
pleased to refer to the reply given
to Unstarred Question No. 4193 on
the 2nd September, 1966 and state:

(a) whether the investigation into
the recovery of the dead body of a
woman in a compartment of the
Hewrah-Madras Express on the 8th
August, 1966 has since been complet-
ed; and

(b) if so, the result thereof?

The Minister of State in the Ministry
of Rallways (Dr. Ram Subhag Singh):
(a) Yes.

(b) The Investigating Officer of the
C.1.D. Hyderabad arrested one accused
person. The gold jewellery worth
Rs. 480 which removed from the de-
ceased woman has been recovered in
full. The police have chargesheeted
the accused under sections 302 (Mur-
der) and 404 1.P.C. and the case is
under trial in court, therefore, is sub-
Judice,

S.Ms, and A.5.Ms. on Southern Rallway

2894, Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:
Wil the Minister of Rallways be
pleased to state:

(a) whether it is a fact that Station
Masters and Assistant Station Masters

on the Southern Railway have sent
representations regarding their sen-
ority; and

(b) if <o, the action taken thereon?

‘The Minister of State in the Ministry
of Rallways (Dr. Ram Subhag Singh):
(a) Yes N

(b) The maftter is under considera-
tion of the Railway Board.
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Ticket Collectors Grade II in Delhi
Diviston of the N. Rly,

2895, Shri- Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that there
are many vacancies of Ticket Collec-
tors Grade II in the Delhi Division
of the Northern Railway;

(b) whether these vacancies are not
being filled in for the last one year and
thereby the senior-most Ticket Co'lec-
tors in the Division are being denied
their rights for promotion to these
posts; and

(c) if so, the steps proposed to e
taken in this regard?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) and (c¢). Do not arise,

Rush in Punjab Mall

2896, Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that there
i a great rush on the Punjab Mail
running between Delhi and Ferozepur;
and :

(b) if so, whether Government pro-
pose to run an additional Punjab Mail
to relieve the rush oh the Punjab
Mail on this Section?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Sn}»hag
Singh): (a) and (b). An analysis of
utilisation of 37 UP|38 Dn. Punjab
Mails opn Delhi-Ferozepur section as
per April 1988 o:nsus has revealed
some over-crowding and accordingly
their loads have been augmented by
two third class coaches to relieve this
over-crowding. Running of an addi-
tional train is not operationally feasi-
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ble at present for want of spare line
capacity on this section, and also requi-
site terminal facilities at Delhi|New
Delhi,

Theft of Cash from Bikaner Rly.
Station

2897. Shri Bagri:
Shri Yashpal Singh:
Shri Ram Sewak Yadav:

Will the Minister of Radlways be
pleased to refer to the reply givenm to
Unstarred Question No, 3503 on the
26th August, 1866 and state:

(a) whether the case of theft of
Rs. 15,718.29 paise at Bikaner Rail.
way Station on the 8th August, 1966
has since been investigated;

(b) if not, the reasons therefor; und

(c) the steps taken to expedite Lic
enquiry in the matter?

of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The depart-
mental enquiry has since been complet-
ed and suitable action is being taken
against the Railway staff found negli-
gent. The police investigations are,
however, still in Progress.

(¢) The State Government Railway
Police authorities have been requested
1o expedile the completion of investi-
gation.

Underbridge connecting Mathura Raod
with Green Field Colony in
New Delhi

2898. Shri Ram Sewak Yadav:
Shri Bagri: .
Shri Yashpal Singh:

Will the Minister of Railways be
pleased to state:

The Minister

(a) the progress so far made in
constructing an under-bridge connect-
ing the main Mathura Road with the
Green Field Colony petween Delhi and
Faridabad;

(b) whether the actual work has
been taken in hand; and
() if not, the reasons therefor?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath): (a)
The revised estimate for the work was
finalised by the Railway jn June, 1966
but the Urban Improvement Company
have deposited the necessary amount
payable by them for this work in Sep-
tember, 1968. The work has since
been sanctioned and necessary tenders
for its execution are now being finalis-
ed by the Railway.

(b) No.

(¢) Does not arise in view of (a)
above.

Contribution of Industrial Estates

2899. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:

Will the Minister
pleased to state:

of Industry be

(a) the numer of Industrial Estates
started in the country up to the end
of the Third Plan period and the
amount invested over them;

(b) the extent to which they have
contributed to the industrial growth
and to solve the unemployment pro-
blem; and

(c) the programume of setting up
Industrial Estates in the Fourth Plan
period?

The Minister of Industry (Shri D.
Sanjivayya): (a) 283 Industrial Estates
had been completed by the end of
IlIra Plan of which 188 had started
working and Rs. 38.27 crores have
been spent by the Government on
these Industrial Estates upto the end
of the Plan period.

(b) Annual Industrial productioy of
these estates is of the order of Rs. 67
crores and their employment as on
31st March. 1966° was 54,851 persons.

(c) About 700 Industrial Estates of
varying sizes are proposed to be set
up all over the country during the
IVth Plan
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Watch Factory at Bangalore

2900. Shri H. C. Linga Reddy:
8hri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:

Will the Minister of Industry be
pleased to refer to the reply given to
Starred Question No. 697 on the 26th
August, 1966 and state:

(a) whether arrangements are being
made to make the Watch Factory at
Bangalore work at full capacity;

(b) the number of watches manu-
factured during the Third Plan
period;

(¢) the profits made by the factory
so far, the number of persons em-
ployed, the investment made in the
factory during the above period; and

(d) whether any target of produc-
tion is fixed each year and if so, the
details thereof for the last three years
together with figures of actual pro-
duction?

The Minister of Industry (Shri D.
Sanjivayya): (a) In view of the res-
tricted availability of foreign exchange
for the import of components and raw
materials, it has not been possible to
run the watch factory at full capacity.

(b) 5,78,761.

(¢) Profits earned by Hindustan
Machine Tools Ltd., are published in
the Profit and Loss Accounts and
Balance sheets of the Company. Such
profits have not been published pro-
duct-wise, The number of employees
in the watch factory‘is 1113. Invest-
ments made Therein so far are Rs. 205
lakhs on fixed assets and Rs. 561 lakhs
on current assets.

(d) Yes, Sir. The targets of produc-
tion and actual production during the
last three years are as under:

DECEMBER

Year Target of Actual
production production
1963-64 1,30,000 nos. 1,21,602 nos.
1964-65 2,40,000 nos. 1,895,048 nos.
1965-66 3,00,000 nos. 1,86,110 nos.
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Increase in the cost of Industrial
Projects

2901. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
8hrl Bhagwat Jha Asad:
Dr. M. M. Das:

Will the Minister of Industry be
pleased to state:

(a) whether there is any increase in
the cost of industrial projects which
were taken up during the Third Five
Year Plan due to devaluation;

.(b) if so, the state wundertakings
which will be affected as a result of
devaluation; and

(c) whether this would also lead
to delay in commissioning of these
projects?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). The infor-
mation is being collected and will be
laid on the Table of the House.

Hindustan Machine Tools, Ltd.

2902. Shri Suubodh Hansda:
Shri 8. C. Samanta:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad:
Dr. M. M. Das:

Will the Minister of Industry be
pleased to state:

(a) whether the Hindustan Machine
Tools, Ltd proposes to substitute its
imported spare parts by indigenous
spare parts; .

(b) if not, whether the Hindustan
Machine Tools will be able to keep
its prices at pre-devaluation level; and

(c) whether this would lead to any
loss on the sale of its products?

The Minister of Industry (Shri D.
Sanjivayya): (a) Hindustan Machine
Toolg Ltd., are fully equipped to
manufacture machined spare parts re-
quireq for their ~ ‘plant .machinery.
There are, however, some proprietory
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itemg such as precision ball bearings,
oil seals, clutches, electrical relays,
which are not yet manufactured in the
country and which have to be import-
ed. Similarly raw materials like
special alloy steels have to be import-
ed. The Company are making efforts
to achieve a high degree of self-suffi-
ciency in the matter of raw materials
and components.

(b) No, Sir. To the extent the cost
of imported components and raw
materials have increased as a result of
the devaluation, the Company have to
increase prices of their products to
maintain profitability at a reasonable
level. They have been obliged to
make such increases from August 1966,

(c) Does not arise.
Century Flour Mills

2908. Shrimati Renu Chakravarity:
Will the Minister of Industry be pleas-
ed to state:

(a) whether it is a fact that in the
recent collaboration agreement
between the Century Flour Mills and

* the National Biscuit Co., U.S.A. there
is no firm export guarantee; and

(b) the reasons for not obtaining
clear guarantee in this regard?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). In the
Government’s . approval accorded to
the collaboration arrangement, it has
already been stipulated that the Gov-
ernment have noted that M|s, Century
Flour Mills Ltd. will export biscuits to
the extent of Rs. 20 lakhs in the
course of seven yearg from the com-
mencement of production and that the
export of biscuits should cover the
outflow of foreign exchange on ac-
count of dividends.

Cotton Buffer Stock Association
.
2904. Dr. M, M, Das

Shri M. L. Dwivedi:

Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri D, C. Sharma:

Will the Minister of Commerce be
pleased to state:

(a) whether an agency under the
name “Cotton Buffer Stock Associa-
tion” is going to be set up shortly to
impart stability to the price of the
Indian cotton;

(b) if so, how the cotton cultivators
are going to be benefited by this or-
ganisation; and

(c) whether Government propose to
set up a similar Organisation for
stabilising raw jute price also?

The Minister of Commerce (Shri
Manubhai Shah): (a) The proposal to
set up a Cotton Buffer Stock Associa
tion is not being pursued.

(b) Does not arise.

(c) A Jute Buffer Stock Association,
set up by the jute industry, is already
in existence from 1962.
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- Assurantes for maintaiming prices

2907. Shri Madbu Limaye:
Shri Kishen Pattnayak:

Will the Minister of Commerce be
pleased to refer to the reply given
to Unstarred Question No. 1628 on
the 5th August, 1868 and state:

(a) which of the manufacturers who
gave an as$urance to the Prime Minis.
ter “that they will maintain the pri-
ces of their products inspite of the
devaluation” have not Lkept -this
assurance and have increased - their
prices;

(b) the position in respect of price-
rise at present; and

(c) whether Government are satis-
fled that the consumers were freely
getting these products on the 2nd
July, 1966 at the prices mentioned in
the reply to thc question referred to
above?

The Minigter of Commerce (Shri
Manubbal Shah): (a) As per assur-
ances given, for about 2 months fol-
lowing devaluation, the manufacturers
by and large, maintained the prices:

The important changes that have

since taken place are as follows:

The Manufacturers of Vanaspati and
toilet|washing soap and cotton textiles
revised their prices upwardly with
effect from 19th August, 1966, 8th Sep-
tember, 1966 and 1st October. 1966

‘respectively.

Vanaspati manufacturers however
brought down the prices with effect
from 1st October, 1966 which more
or less neutralised the increase which
took place from 15th August, 1986.
Again from 1st November, 1966 a fur-

ther price reduction was made in Nov-
ember, 1966 by about 25 paise per Kg.
in all the 4 zones—North, South, East
and West,

Soap manufacturerg have also re-
duced the prices from 15th November.
1966 by 20 paise per Kg. on toilet soap
and 12 paise per Kg. on washing soap
though this has not neutralised the
recent price increase..

As regards cotton textiles Govern-
ment agreed to the upwarg revision of
prices by manufacturers on controlled
categories of cloth to the extent of
6 per cent due to increased cost of pro-
duction. ~ It has, however, at the same
time been decided to withdraw the
excise duty on dhoties, sarees and
other popular varieties to cushion the
price increase so that priceg to be paid
by the consumer would go up by 3'to
5 per. cent. :

(b) A statement showing the whole-
sale prices of selected commodities for
the country as a whole and retail
prices of selected commodities in
Delhf is laid on the Table of the House.
[Placed.in Library. See No. LT-7500/
66].

(c) While there have been some rec-
ports of shortages in some of the com-
modities occasionally at certain places,
these were generally available to the
consumers at the prices referred to in
the statemcent.

Neyveli Thermal Power Station

2908. Shri Yashpal Singh: Will the
Minist 1 ‘'of Mines and Metals be pleas-
ed (o state:

(a) whether the Neyveli Thermal
Power Station is going to be con-
structed according to the schedule;
and

(b) if so, when the project would
be completed?

The Minister of Mines and Metals
(Shri S, K. Dey): (a) The Neyveli
Thermal Power Station is already in
operation.  Presumably, the Hon'ble
Member is referring to the third stage
of its expansion. Thig Is expected to
be completed according to schedule. .
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(b) It is expected to be completed
by March, 1969.

Overbridge at Railway crossing on
Mehrauli Road, New Delhi

2909. Shri Yashpal Singh: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 393 on the 26th Febru-
ary, 1965 and state:

(a) whether the work on the con-
struction of an overbridge at the

railway crossing on Mehrauli Road’

near Safdarjang Acrodrome has been
started; and

(b) if not, the reason for the delay?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath): (a)
No.

(b) The original plan provided for
the construction of an underbridge.
Detailed survey and investigation
showed that the level of sub-soil water
at the site was very high, leading to
special problems of foundations. The
original estimate for construction of
an underbridge has, therefore, been
very much exceeded. In view of this,
the question whether an overbridge
may be constructed instead is receiv-
ing attention.

The construction of an underbridge
may take several years but if it is
eventually decided to have an over-
bridge, the cost as well as the time
required wil] be considerably reduced.

Subsidy for Export of Plastic Goods

2910. Dr. M. M. Das:
Shri Bhagwat Jha Arad:
Shri M. L. Dwivedi:
Shri S. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Commerce be
pleased to state:

(a) whether Plastic goods are ex-
ported from India;

(b) whether subsidy te the extent
of 120 p.c. is given by Government
. for this export; and
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(c) if so, the justification of giving
such a high subsidy?

The Minister of Commerce
Manubhai Shah): (a) Yes, Sir.

(b) No, Sir.

(Shri

(c) Does not arise.

Foreign Collafboration

Dr. M M. Das:

Shri M. L. Dwived!:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
Shri Subodh Hansda:

2911,

Will the Minister of Industry be
pleased to state:

(a) the number ot industrial com-
cerns set up in the country after
independence in collaboration with
foreign firms and Governments in the
private and the public sector separa-
tely;

(b) the amounts of foreign capital
invested in these companies in the
private and public sectors separately;
and

(¢) how many of them are export-
ing their finished products?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (¢). Information
was furnished in fulfilment of the
Assurance given in reply to Unstarred
Question No, 1049 answered on the
12th March, 1965. There is no changc
in the position explained therein, The
publication of the Survey under-
taken by the Reserve Bank of India
in this regard is likely to take a little
more ‘time.

Information regarding exporting
firms is published from time to time
in the Directory of Exporters.

ILmport ofrRaw Siik

2912 Dr. M. M. Das:
Shei M. L. Dwivedi:
Shri Bhagwat Jha Asad:
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Shri 8. C. Samanta:
Shri Subodh Hansda:

Will the Minister of Commerce be
pleased to state:

(a) whether abeut one hundred
metric tonnes of Raw silk was im-
ported into India in 1965-66 by the
State Trading Corporation;

(b) if so, the special purpose, which.

could be served only by foreign raw
silk and could not be served by
indigenous raw silk; ana

(c) the amount of foreign exchange
spent for this particular import?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). Im-
ported raw silk is required by zari
manufacturers in Surat, broacade
manufacturers of Varnasi and specia-
lised sectors of weaving industry
manufacturing superior quality fab-
rics meant for export. In the gold
lace manufacture, high uniformity of
sizes is called for in the raw silk to
give a good finish to the gold lace ex-
tensively used in silk handloom weav-
ing industry. The Banaras brocades
which are woven with consumate
skill require raw silk of high evenness
without which guch a costly material
cannot come up to a high standard
of finish and elegance.

Similarly the half fine sarees of
Chanderi, Coimbatore woven with raw
silk in the warp on handlooms and
fine chiffons and georgettes woven on
powerlooms cannot attain high stand-
ards using uneven indigenous raw
silk, Imports are also ded to fill
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Shri Bagri:
Shri Ram Sewak Yadav:

Will the Minister of Rallways
pleased to state:

be

(a) whether it is g fact that thou-
sands of passengers visiting Pandu
Pindara on each Amavas have to face
great difficulty in getting trains at
Pandu Pindara (Jind-Panipat line);
and

(b) if so, whether Government pro-
pose to attach some additional bogies
to the trains and run some special
trains on sucn occasions ?

The Minister of State in the Minis-
try of Raillways (Dr. Ram Subhag
Singh): (a) and (b). The ‘Mela’ held
at Pandu Pindara, on Jind-Panipat
section, on each ‘Amavas’ of Bikrimi
Month, is essentially local in charac-
ter. The three trains each way, run-
ning on the section, have been found
to cater adequately to those under-
taking rail journeys for participating
in the Mela. Augmentation of loads
of these services, much less running
of specia] trains on the occasion, is
not justified.

Station Master at Pandu Pindara
Station

2914. Shri Maurya;
Shri Yashpal Singh:
Shri Bagri: ’
Shri Ram Sewak Yadav:

Will the Minister of  Rallways be
pleased to state:
(a) whether it is a fact that at

Pandu Pindara Railway Station a
Single Station Master has been

the gap between our demand and in-
digenous production. The S.T.C.
therefore, arranged for the import of
13,164.52 kgs. of raw silk valued at
Rs. 9,11.631.72 (c.i.) ‘during the year
1965-66.

Train Service t8 and from Pandu
Pindara (N. Rly.)

2913. Shri Maurya:
Shri Yashpal Singh:

P ’

(b) whether it is also a fact that
thousands of persons going there on
every .imavas have. to face a great
difficulty in getting railway tickets;

(c) if so, whether Government pro-
pose to post some additional staff at
that station; and

., (d) if not, the reasons therefor?

" The Minister of State in the Minis-
try of Railways (Dr. Ram Subbap
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Singh): (a) One Booking Clerk (and
not a Station Master) has been pro-
vided.

(b) No. On Amavas day, additional

staff js provided, including a Super-
visory official.

(¢) and (d). Do not arise.

Ticketless Travel to Pandu Pindara
Station
2915. Shri Maurya:
Shri Yashpal Singh:
Shri Bagri:
Shri Ram Sewak Yadav:
Will the Minister of Rallways be
pleased to state-

(a) whether it is a fact that
thousands of passengers going to
Pandu Pindra on every Amavas
travel without tickets;

(b) whether it is also a fact that
‘frain Ticket Examiners collect money
irom such passengers but do not issue
receipts; and

(¢) if so, whether Government pro-
pose to hold an enquiry against the
Train Ticket Examiners?

The Meinister of State in the Minis-
try of Rallways (Dr. Ram BSubhag
Singh): (a) and (b). No.

(¢) Does not arise.

wage # tmd gfeow vy gw giww
™ ] W
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frgar ang a3 MY g § ?

™ S A eg-Ha (2o vw
gum fag) : (%) o 27,

(@) =rren A @ atifs
faa wafeqat &y friqare fvar warar
I I WETHA A AHEHT 0w AT G
2

(3r) sarw A g3ar

TEHS & TR WIE TP . g
¥ IIT WA

2917. =Y g¥R WX ®YQ :

sray :

T WY HAT 5 W, 1966 ¥
warfaa se qeHr 1421 F IACH
ey i gg qa1A K7 FAT HGT 16

(F) a1 ST F 9 JIAMTH
# qE€r ¥ IqT AT & I & o afaf
1 gfadzw e @Y ™ §;

(=) afz g, O va&r kT w0
§ W

() afe aft, O &% &= sT
B WX Y swraAr 7

Wd g ¥ FaiAy (W TWw
) : (%) g

(@) gdear =& favw & §®
aTft & wror gk o

(w) ware i gza1

T WA B qu Wil

2918. *t JER WX €INT :
ftay:
1.tk wA 5 WU, 1966 F
waTtifed Se deaT 1420 F IATH
miqw%ﬁwﬁt‘rfr
(%) w12 wiw, 1966 M
T Y WEwA 9T QF WA 7



6895 Written Answers AGRAHAYANA 11 1888 (SAKA) Written Answers 6396
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(7) Aave 7 38T

Show Rooms and Trade Centres

2919. Shri §. C. Samanta:
Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri Bhagwat Jha Amd:
8hri P. C. Borooah:

(¢) and (d). Two statements arc
laid on the Table of the House. [Plac-
ed in Library. See No. LT-7501/66].

Enquiry office at Bhatinda Railway
Station

2920. Shri Yashpal Singh: Will the
Minister of Railways be pleased to
state:

(a) whether there is an Enquiry
Office at Bhatinda Railway Station;

(b) if so, the sanctioned strength of
staff for the same and whether no en-
quiry clerk has permanently been post-
ed there:

(c) whether the staff there are
allowed special allowance admissible
for Announcers at the Rallway Stu-
tions; and

(d) if not, the reasong therefor?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes, an officc has been
set up on a temporary basis.

(b) No staff has so far been sanc-
tioned for the Enquiry Office at
Bhatinda but two Ticket Collectors
are managing duties.

(c) No.

(d) Special pay is payable to per
sons who are exclusively employed
as Ar s at stations where whole

Dr. M. M. Das:
Will the Minister of C ce be
pleased to state:
(a) the number of Government

Show-Rooms and trade centres, exist-
ing abroad;

(b) how many of them are linked
with and supervised by our Embassies;

(c) the expenditure incurred on
these during the last five years (year-
wise); and

(d) the amount of orders received
and supplied to customers through

our Embassies?
.

The Minister of Commeree (Shri
Manubhai Shah): (a) Eleven:
(b) Ten.

time announcers are justified and
not to those who perform part time
announcing work only. -

Thirg Class Sleeper Cvachev
2921. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to state:

(a) the number of 3rd class sleeper
coaches in use at present on the
Indian Rallways; and

(b) whether it ig proposed to in-

crease their pumber every year and,
if 50, to what extent and when? .
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The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) The number of third class

sleeper coaches in use at present on
the Indian Railways is as under:—

BG. 667
MG. 370

(b) It is proposed.to build 135 ad-
ditional B.G third class sleeper
coaches during 1967-68. Besides these,
provision has been made tentatively
for building 555 B.G. and 550 M.G.
more third class sleeper coaches dur-
ing the Fourth Plan Period.

Diesel Locomotives

2922, Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shri Vishwa' Nath Pandey:
Shrimati Savitri Nigam:

Will the Minister of Rallways be
Pleaseq to state:

(a) the extent to which diesel loco-
motives have replaced the coal
engines on the Indian Railways;

(b) whether the same would be ex-
tended in the Fourth Plan period;

(¢) if so, to what extent; and

(d) the comparative advantages of
such replacements in cost, comfort and
speed?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Dieselisation of through
goods trains on a few routes was
started in 1958 and progressively more
and more sections have been so
dieselised. With an increase in the
diesel locomotive fleet from 171 in
1858 to 727 in 1866, the percentage
of net tonne kilometers of freight
traffic hauled by these locomotives to
the total freight hauled has gone up
from 4.2 per cent in 1958-59 to 33 per
cent in 1965-66. The diesel locos are
primarily  intended for  hauling
through goods services. However,
‘some selected passenger trains as de-
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tailed below have also been brought
under diesel traction:

1. Howrah—Madras Mails.

2. Southern Express|De-luxe
trains between Delhi and
Madras.

3. Vrindavan Expresses between
Madras and Bangalore.

4. Howrah-Kalka Mails between
Howrah and Asansol and be-
tween Mughalsarai and Delhi.

5. Frontier Mails between Bom-
bay and Delhi.

6. Howrah—Amritsar Mails,

. Two pairs of long distance
Narrow Gauge - passenger
trains between Nagpur and
Nainpur and between Gondia

-1

and Jabalpur.
In addition, some suburban,
services in Delhi area and

all passenger trains on the hill Sec-
tions of Kalka-Simla and Neral—
Matheran are being hauled by diesel
locos.

(b) Yes, Sir.

(¢) The progressive dieselisation of
Railway traction has been program-
med so as to maximise the output
from diesel locomotives and keeping
in view the availability of funds, in-
digenous capacity for the manufac-
ture of Rolling Stock and other equip-
ment etc.

(d) Diesel locomotives haul heavier
loads at higher average speeds than
steam. The use of diesel locomotives
thus speeds up movements and in-
crease the throughput generally which
in turn increase the line capacity of
the route. The cost of a diesel loco-
motive is, however, much more than
of a steam locomotive, The costs of
operation depends on various factors
such as the characteristics of the sec-
tion, the trafic dersity, the composi-
tion of the traffic, the cost of fuel and
the services on which the locomotives
are employed. The comparative costs
would thug vary depending on such
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factors as obtain on particular sec-
tions, However it may be stated that
on sections dealing with high densi-
ties of traffic, diesel traction besides
having operationa]l advantages is
generally more economical than steam
operation.

Fertilizer Umit of the Rourkels
Steel Plant

2923. Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M, L. Dwivedi:
Shri Bhagwat Jha Asad:
Dr. M. M, Das:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether there is any prospect
of a Naphtha Unit coming up soon
at the Fertilizer Unit of the Rourkela
Steel Plant;

(b) if so, whether global tenders
have been invited for the supply of
designs and erection of the unit; and

(c) how many firms have submitted
their tenders and when the tenders
will be opened and a final decision
taken in this regard?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) to (c). For the
Naptha Reforming Unit to be set up
at the Fertilizer Unit of the Rourkela
Steel Plant, tenders were invited from
West German firms, Tenders were re-
ceived from 3 firms and were opened
on 31st Murch, 1966. The contract for
the design, supply, erection, putting
into operation and supervision of
Civil Engineering works of the
Naptha Reforming Unit has gince been
awarded, on the First August, 1966.
The plant is expected to be commis-
sioned by June, 1968.

Sale of Spurious Aerated Drinks by
Railway Contractors on South-Eastern
ang Eastern Railways

2924. Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri' Bhagwat Jha Asad:
Shri M. L. Dwivedi:

Dr. M. M. Das:
Shri P. C. Borooah:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that Rail-~
way Vigilance staff detected in Oe-
tober, 1965 some spurious aerated
water factory in which the railway
contractors of the South Eastern and
Eastern Railways were involved;

(b) whether it is also a fact that 11
persons were arrested in this connec-
tion; and

(c) whether any enquiry was made
and, if so, the result thereof?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes.

(b) 12 persons were arrested in this
connection, but one wag discharged.

(c) Investigations were made with
the help of the Detective Depart-
ment of Calcutta Police and in Sep-
tember, 1966 chargesheet was filed
against the 11 arrested persons in
the Court under Section 120-B|420,
420 LP.C. The case is sub judice.

Hindustan Machine Tools Ltd,

2925. Shri 8. C. Samanta:
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Amad:
Dr. M. M. Das:

Will the Minister of Industry be
pleased to state:

(a) whether it js a fact that the
Hindustan Machine Tools Ltd., are
not working up to their full capacity
at present;

(b) whether it is also a fact that a
large number of machines remain un-
sold; and ’

(¢) if so, whether their demanq in
the country has gone down?

The Mihister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir. '
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(b) Yes, Sir. As on the 30th Sep-
tember, 1966, 488 machines valued at
Rs. 246 lakhs were in stock;

(¢) there appears to be no decline
in the demand, as such. The real diffi-
culty would appear to be scarcity of
rupee finance.

Export of Heavy Machinery by
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(b) if so. since when it s being
paid;

(c) whether the repayment of
loap to Government has been defer-
ved; apd

(d) if so, to what dates?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). All

Heavy Engineering Corp ,
Ranchi

2926. Shri M. L. Dwivedi:
Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri P. C. Borooah:
Shri Bhagwat Jha Asad:
Dr. M. M. Das:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
Heavy Engineering Corporation has
received export orders from Asian
and African countries for heavy
machinery;

(b) if so, the amount of orderg re-
ceived and the names of countries
from which they have been received;
and

(c) whether the orders are on
deferred payment basis and, if so.
whether any agreement has been en-
tered in thi$ regard®

The Minister of Industry (Shri. D
Sanjivayya): (a) No, Sir.

(b) and (c). Do not arise.

Khadi and Village Industries
Commisgion

2927, 8hri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S, C. Samanta:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Dr. M. M. Das:

Will the Minister of Commerce L
pleased to state:

(a) whether Khadi and Village In-
« dustries Commission is paying any
interest on loan to Government:

loans advanced to: Khadi & Village
Industries Commission carry interest
at the normal rate prevailing at the
time of sanction. In their turn the
Commission advance moneys tw
others. All interest received by the
Commission during any year are cre-
dited to Government account. This
has been the practice ever since 1960-
6]1. It does happen that the total
amounts realised and credited to Gov-
crnment’ account fall short of the in-
terest due against loans advanced to
the Commission by Government. This
difference is made good by Government
each year as a direct subsidy to the
Commission.

(c) and (d). It has been decided that
Government of India should provide
the Commission with a Working
Fund’ which would be utilised for
the execution of programmes for de-
velopment of Khadi and Village In-
dustries etc. The amount of ‘Work-
ing Fund’ will be linked to the level
of production and sales achieved by
the Commission. With this end in
view!, loans amounting to Rs, 34.05
crores have been renewed up to
30-9-1969 and a further gum of
Rs. 9.995 crores has been renewed up
30-9-1970.

Das Committee on Handicrafts

2928, 8hri M. L. Dwivedi:
Shri Subodh Hansda:
Shri S. C. Samanta:
Shri P. C. Borooah:
Shri Bhagwat Jha Azad:
Dr, M. M. Das:
Wil] the Ministe} of Commerce be
pleased to state:
(a) whether the report of Das
Committec on Handicrafts has been
accepted by Government:
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(b) the steps being taken to imple-
ment jt8 recommendations; and

(¢) whether this involves any
financial implications and, if so, to
what extent?

The Minister of Commerce (8hri
Manubhai Shah): (a) and (b). The
recommendations of Das Committee

for boosting exports are being consi-
dered by Government and a decision
will be taken as soon as possible.

(¢) The financial implications in the
implementation of the recommenda-
tions of the Das Committee would be
about Rs. 10 crores—loans and grants
during the 4th Plan period.

Khetri Copper Project

2929. Shri Bhagwat Jha Asad:
Shri Subodh Hansda:
Shrt 8. C. Samanta:
Shri M. L. Dwivedi:
Dr. M. M. Das:
Shri P. C. Borooah:

Will the Minister of Mines and
‘Metals be pleased to state:

(a) whether the National Mineral
Development Corporation, which is in
charge of the Khetri Copper Project
in Rajasthan, will also be in-charge
of getting up a fertilizer {factory
attached to the Khetri Copper Pro-
ject;

(b) if so, the name of the agency
entrusted with the preparation of the
project; .

(c) whether there is any likelihood
of starting the fertilizer factory
along with the Copper Project to
utilise its by-products; ang

(d) if not, how long it will take to
complete the fertilizer factory?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) Yes, Sir.

(b) Negotiated arc being held with
Fertilizer Corporation of India for
entrusting the designing, engineering
and installation of the Fertilizer Plant
té them.
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(¢) The Fertilizer Plant is also ex-
pected to be commissioned by the end
of 196D alongwith the main Copper
Plant.

(d) Does not arise in view of (c)
above.

Export of Minerals

2931, Shri D. C, Sharma:
Shri Maheswar Naik:

Will the Minister of Mines and
Metals be pleased to state: ’

(a) whether it is proposed to
double the mineral exports by th:.
end of the Fourth Plan period two
place them in the third place aos
foreign exchange earner;

(b) if 8o, the steps being taken to
increase the production; and

(¢) how long the available mineral
resources will last at the present rat:
of exploitation both for internal con-
sumption and export purposes?

The Minister of Mines and Metals
(Shri 8, K. Dey): (a) Yes, Sir.

(b) Various steps have been taken
by the Government, from time to
time, to step up production and
increase the exports of minerals, such
as provision of new Railway lines,
improvement in transport facilitics
by road, extension of facilities at the
Ports, canalisation of exports of iron
ore and manganese ore through the
Minerals and Metals Trading Corpo-
ration of India Ltd., etc.

(c) In the case of important mine-
rals like iron ore, manganese ore,
mica, etc, the country has sufficient
reserves to meet the both internal
and external demands.

fewort w1 gEmn amm

2932. st pFw W weuTa
il L B :

ot fammy wat
a1 TR w5 . 1966 b
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Production of Cloth

2938. Shri Maheswar Naik: Will the
Minister of Commerce be pleased te
state:

(a) the total production of cotton
cloth in the country during 1966 se-
far;

(b) the quantum set apart for export
and the export earning therefrom; and
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(c) the per capita availability as at
present for domestic consumption and
how long it will take to raise it to the
full per capita requirement?

The Minister of Commerce (Shri
Manubhai Shah): (a) Total produc-
tion of cotton cloth during January
to October, 1966, is estimated at 6105
million metres.

(b) During January to August,
1966, the cotton textile mills pro-
duced 307 million metres of cloth for
export. Out of this, 305 million
metres have been actually delivered
by the mills. Export earnings from
mill cloth and manufactures com-
prising apparel, etc, upto the end of
August, 1966, is estimated at Rs. 3413.%
Jakhs and from cotton handloom cloth
and manufactures at Rs. 391.3 lakhs
and 58.86 lakhs, respectively upto
end of July, 1966.

(c) The per capita availability qur-
ing 1965 was 14.58 metres of cotton
eloth. In the Fourth Plan, the target
of cloth production proposed has
been based on a per capita avail-
ability of the order of 16.90metres.

Geological Survey in Orissa
2939. Shri Maheswar Naik: Will the
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Minister of Mines and Metals be
pleased to state the areas in Orissa
which have now been brought under
survey programmes of the Geologi-
cal Survey of India and those which.
have already been brought under
exploitation?

The Minister of Mines and Metals
(Shri S. K. Dey): A general geologi-
cal and mineral reconnaissance sur-
vey of Orissa has been practically
completed. A resurvey of the State
on 1inch = 1 miles scale and an inten.
sifled programme of exploration of
minerals are in progress. Large-scale
mapping has also been carried out in
connection with the investigation for
coal in Talcher coalfield and Ib river
coal-field; bauxite in Kalahandi; gra-
phiie in Sambalpur and chromite in
Dhenkanal and Cuttack; iron ores in
Keonjhar-Sundergarh districts,

It is understood from the Govern-
ment of Orissa that mining leases in
respect of a total area of approxi-
mately 286 sq. miles have been grant-
ed for exploitation of mineral depo-
sits to different parties in the follow-
ing districtgie=

Mineral under lcase

District

1 Bolangir . Graphite, Manganese.

2 Sambalpur Fireclay, Graphite, Redoxide, Iron, Kyanite, Chinaclay,
Fireclay, Corrundum, Mangancse.

3 Keonjhar Iron, Manganese, Chromite, Kyanite, Siliminite,Quart~
zite, Silica, Chinaclay.

4 Puri Whiteclay.

s Kalahandi Graphite, Manganese, Iron.

6 Koraput .
7 Cuttack
8 Dhenkanal
9 Phulbani

10 Sundergarh

Graphite.

Limsstone, Dolomite, tos, K
Quartz, Barytes, Iron, Chinaclay, Quartzite, Fireclay

Manganese, Graphite, Mica, Limestone, Dolomite.
Chromite, Manganese, Iron, Fireclay.

Kyanite, Chromite, Quartz.
-

Manganese, Asbestos, Kaolin:

Soapstonc, Galena,
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Production of Galvanized Corrugated
Sheets

2940. Shri Maheswar Naik: Will the
Minister of Iron and Steel be pleased
to state:

(a) whether after the rclaxation of
restriction on the import of zine for
galvanizing corrugated sheets, Gov-
ernment have allowed from April last
limited production of these sheets;

(b) if so, how far the production
has improved; and

(¢) to what extent the needs of
genuine consumers have so fur been
met and the steps being tuken to meet
the deficit?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) to (c). In
1965-66, owing to shortage of foreign
nxchange for the import of zinc, the
production of galvanised sheets was
considerably reduced. The produc-
tion of galvanised sheets was allow-
ed subject to availability of zinc.
The production has improved to
some extent after import liberali-
sation. The needs of the genuine
eonsumers are met to the extent pos-

sible within the available supplies.
Many of the consumers have switch-
ed over to the use of black corru-
gated sheets painted with protective
coating.

Hire Purchase Scheme

2941, Shri Sivamurthi Swamy: Will
the Minister of Industry be pleased
1) state the extent of success achiev-
ed as a result of the application of
hire purchase scheme in some of the
industries?

The Minister of Industry (Shri D.
Sanjivayya): Under the Hire Pur-
chase Scheme of the National Small
Industries Corporation Limitea,
machinery is supplied to small scale
industrial units including small-scale
ancillary units. Upto the end of
October, 1966, machinery valued at
about Rs. 26.0 crores had been sup-
plieq by the Corporation to about
6,000 units. An industry-wise analy-
sis was made for the period ending
December, 1965 and the analysis
shows the industries which were set

up as a result of the assistance as

follows:—

S. No. & Namc of Industry Number Hire Purchase
of units Value

Rs.
1 Agricultural Impilments 7S 10,34,525
2 Auto Servicing 284 75,58,622
3 Building Materials 136 45.40,703
4 Ceramics 18 12,84,603
s Chemicals 171 84,50.633
6 Containers 5s 21,09,185
7 Blectrical Goods 215 1,15,31,651
8 Food Products 151 43,35,982
9 Foundry 149 68,20,988
10 Leather 46 12,15,169
11 Light Enginerering 2,355 11,13,69.574
12 Metal Ware . 106 57,13,700
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S. No. & Name of Industry

Number of units Hire Turchase

_________ . Value
13 Miscellancous 497 1,79.78,211
14 Plastic Conversion. 183 1,18,99,966
15 Printing and Binding 362 90,22,892
16 Rubber Bascd Indusi:y 113 58,87,869
17 Scientific Goods 117 47,53,049
18 Stationery 154 87,84,895
19 Textiles 128 33.17.944
20 Timber Based Industry . 537 79,32,123
21 Wearing Apparel . 132 26.37.803
TorArL 5.989 23‘81,83.08_7

Detention of Bombay-Howrah Mail

2942, Shri Vishwa Nath Pandey:
Will the Minister of Railways be pleas-
ed to state:

(a) whether it is a fact that the 8
Up Bombay-Howrah Mail was detain-
ed at Jabalpur Railway Station fo-
more than 2} hours on the 29th Sep-
tember, 1966 as a precautionary mea-
sures following a news that some
boys near Kashpura Railway Station
were sabotaging a track; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b) Yes.”On 29-9-66,
before narival of 8 Up Howrah-
Bombay Mail, the District Magistrate
Jabalpur, received source informa-
tion that some students had proceeded
towards Kachpura and it was sus-
pected that they might tamper with
the railway track. On receipt of the
information immediate arrangements
were made to check the track bet-
ween Bherughat and Madan Mahal
by sending the light engine.  The
track was certifieq as safe and the 8
Up Mail which had arrived late at
19.07 hours at Jabalpur was allowed

. to start at 22-00 hours with instruc-

tions for cautious driving, Permanent
Way Inspector and State Government
Railway Police accompanied the train.
No case has been registered nor any
arrest has been made in this connec-
{ion.

Export of Thermos Flasks

2943. Shri Vishwa Natp Pandey:
Shri Ram Harkh Yadav:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact thut the
State Trading Corporation has cuter-
ed into an agreement with the Soviet
Government for the export of ther-
mos-flagks besides some spare refllls;
and

(b) if so, the main features of the
agreement?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
State Trading Corporation signed a
contact in October, 1966 with vV/0
Rezeexport, Moscow for the supply
of Vacuum Flasks. The contract pro-
vides for the supply of 50,000 pieces
of Vacuummn Flasks in half litre capa-
city and £5,000 pieces in one litre
capacity. In addition 17,000 pieces of
spare glass refills in § litre and 8,000
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gac(-s of renlus 1n one litre capacity
will also be supplied. The total value
of the contract is Rs. 570 lakhs and
the whole quantity is to be shipped
by the middle of December, 1966,

Promotion to Class II Service in the
Mechanical and Electrical Deptts. of
the Indian Railways

2944. Shri Sivamurthi Swamy: Will
the Minister of Railways be pleased
to refer to the reply given to Unstarr-
ed Questivn No. 2815 on the 19th
August, 1966 and state the specified
percentage of promotees from Class
III to Class Il posts in the Mechanical
and Electrical Departments on the
Indian Railays, Zone-wise?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): There is no specified per-
centage of promotees from Class III
to Class II posts in the Mechanical
and Electrical Departments on the
Indian Railways. All Class II posts
in these Departments are fllled by
eligible candidates holding Class III
posts on the basis of selection by the
Departmental Sclection Boards.

Trainee Journeymen

2945, Shri Sivamurthi Swamy: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that Trainee
Journeymen selected in 1954, 1955 and
1956 by the Northern Railway have
been declared senior to ex-Apprentice
Mechanics 1951 (EIR), 1954 and 1957
though Apprentice Mechanics have
completed their apprenticeship earlier
than these Journeymen;

(b) if so, the reasons therefor; and

(¢) the rcason for adjusting the
seniority of trainec Journeymen during
the training period while Apprentice
Mechanics have been given the senio-
rity after completion of apprentice-
ship?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
8ingh): (a) There is no case where

Apprentice Mechanics  have, after
completion of their training, been
placed junior to Journeymen over-
looking the policy of fixing their
relative seniority based on the date
of successful completion of Appren-
ticeship in the case of the former, and
the date of joining the working posts
in the case of the latter.

(b) and (c¢) Do not arise.
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Overloading on Western Railway

2948, Shri U. M. Trivedi: Will the
Minister of Railways be pleased te
state:

(a) whether it is a fact that the
Chief Commercial Superintendent of
Western Railway ordered overloading
beyond the maximum axle load of
wagons and the Chief Operating
Superintendent of the same Railway
did not agree to that proposal;

(b) whether such over-loading was
carried out; if so, to what extent and
with what financia] benefit to the
Railways;

(c) whether debits have been raised
against the Western Railway Com-
mercial Clerks for having committed
the breach of this provision; and

(d) the amount of such debits and
how much has been realized up-to-
date?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subbag
Singh): (a) In July, 1964, the Com-
mercial Department of the Western
Railway, in consullation with the en-
gineering Department, issued orders
authorising loading of wagons beyond
the marked carrying capacity. There
is no question of another department
disagreeing with those instructions.

(b) Overloading was permitted and
carried out to the extent of 2 tonnes
on B. G. and 1 tonne on M.G. How-
ever, on certain M.G. sections where
axle load restrictions were in force.
presumably due to a misunderstand-
ing of the instructions, the staff did
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not permit overloading of wagons.
The position has since been clarified
and the instructions are correctly
being followed. No separate statistics
to assess the financial benefit to the
Railways on account of overloading
are maintained.

(c) Yes.

(b) Debits totalling Rs. 2,34,113.30P
have been raised. Staff have disputed
the debits and the question of enforc-
ing them is under examination,

Alloy Steel Plant,

2949. Shri D, C. Sharma: Will the
Minister of Iron anq Steel be pleased
to state:

Durgapur

(a) whether there have been some
allegations of mismanagement against
Alloy Steel i’lant, Durgapur; and

(b) if so, the action taken in the
matter?

The Minister of Iron and Steel (Shri
T. N. Singh): (a) No, Sir.

(b) Does not arise.

Automobile Tyres

2950. Shri D, C. Sharma: Will the
Minister of Industry be pleased to
state:

(a) the steps taken for the distribu-
tion of automobile tyres in the coun-

try; and

(b) the present positiom regarding
the availability of tyres?

The Minister of Industry (Shri D.

Sanjivayya): (a) and (b). The pro-
duction of automobile tyres is on the
increase. There is no  complaint

regarding any shortage or non-abail-
ability of tyres. As such no steps
have been taken to control the distri-
bution of automobile tyres in the
country.

Manufacture of Equipment for Oil
Refinery

2952. Shri D. C. Sharma: Will the
Minister of Industry be pleased to
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refer to the reply given to Starred
Question No. 440 on the 12th August,
1966 and state:

(a) the progress made in the exa-
mination of the technical report re-
garding the estab'ishment of a project
for the manufacture of equipment for
oil refinery; and

(b) the stage at which the matter
stands at present?

The Minister of Industry (Shrl D.
Sanjivayya): (a) and (b). The tech-
nical report received from the
Rumanians has since been examined
and a decision taken to establish the
project. Government are presently
examining the availability of the
resources needed for implementing
the project before taking further
steps.

Prashanna Datta Kajora Colliery

2953 Shri Mohammad Elias: Will the
Minister of Mines and Metals be pleas-
ed to state:

(a) whether Government have re-
ceived any representation from Col-
lieries Mazdoor Sabha, Asansol re-
garding the sale and change of owner-
ship of the Prashanna Datta Kajora
Collieries; and

(b) if so, the details thereof?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) No, Sir.

(b) Does not arise.

Mural Painting on the Wally of
Baroda House, New Delhi

2954. Shri Vishram Prasad:
Shri Dhuleshwar Meena:
Shri Daljit Singh;
Shri C. M. Kedaria:
Shri Ramapathi Rao:
Shri Rajdeo Singh:

Will the Minister of Rallways
pleased to state:

be

(a) whether it is a  fact that his
Ministry has imposed stringent curbs
on expenditure as a measure of eco-
nomy;

.
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(b) if so, the reasons for spending
Rs. 50,000 on an unproductive and
unremunerative work like mural
painting on the walls of Baroda
House, New Delhi;

(c) the action proposed to be taken
to put an end to such a wasteful ex-
penditure; and

(d) the expenditure incurred on the
occassion of the wunveiling of this
mural?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) Yes. It has already been decided
to restrict to the maximum extent pos-
sible expenditure of capital as well as
revenue, and necessary instructions

have already been circulateq to all
the Railway Adminstrations.
(b) The expenditure of Rs. 50,000

on mural decoration in Baroda House
was on a commitment which was en-
tered into long before special economy
measures were contemplated.

(¢) As long as the difficult economic
situation continues, there will be no
mew commitments for such works of
art; and

(dy A modest sum of Rs. 400|-was
spent on the occasion of unveiling this
mural by the Vice President of India
eon the 28th of September, 1966.
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Law Graduates in Railway Ministry

2956. Shri Priya Gupta: Will the
Minister of Railways be pleased to
state:

(a) the total number of Railway-
men in Law Section of his Ministry
including the Zonal Railways in Gazct-
ted and Non-Gazetted cadre who are
Law Graduates; and

(b) whether they have represented
that they should be treated at par
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with Doctors (Medical Graduates) by
either giving them non-practising al-
lowance or permitting them to give
their counsels to private parties in res-
pect of legal advice?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh) (a) 261

(b) Nc.

Through Passenger Train from
Katihar to Gauhati

2957, Shri Priya Gupta: Will the Mi-
nicter of Railways be pleased to state:

(a) whether it is a fact that there
is no through passenger and parcel
train from XKatihar to Gauhati, thus
affecting very  badly the perishable
traffic from Bihar to North Bengal and
Assam; and

(b) whether with the construction
of the Broad Gauge line upto Assam
“path” will be available for re-intro-
ducing through passenger/parcel trains
between Katihar and Gauhati?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) While no direct passenger
train stopping at all stations is availa-
ble between Katihar and Gauhati, a
through Parcel Express service is
available between these points in Nos.
901 Up|902 Dn. Parcel Expresses be-
sides {wo pairs of through Mail trains
and two other pairs of connected trains.
Perishable traffic offering between sta-
tions in Bihar and North Bengal|Assam
is adequately catered to by these ser-
vices.

(b) Despite the introduction of B.G.
services upto New Bongaigaon/Jogi-
ghopa, line capacity is not at present
available for introduction of an ad-
ditional through passenger/parcel train
between atihar and Gauhati without
adversely affecting the movement of
essential goods traffic.

Exm of Railway Wagons to East
European Countrieg

2159. Shri P. C. Borooah:
Shri Yashpal Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether there is a proposal to-
set up an assembly unit in Yugoslavia
for railway-wagons which are manu-
factured in India;

(b) if so, the steps taken go far in.
that direction; and

(c) the present export of raillway-
wagons to the East European coun-
tries and how far the prospects of
such export will increase with the
setting up of this assembly unit?

The Mini of C ce (Shri
Manubhai Shah): (a) to (c) The State
Trading Corporation has entered into
an agreement with Messrs. NIKEX of
Hungary for the supply of Railway
Wagons to that country and in imple-
mentation of this agreement the wa-
gons will Le exported in semi-knock-
ed-down condition to Yugoslavia
where they will be assembled before
delivery to the Hungarians. For this
purpose, the S.T. C. have made arran-
gements with one of the wagon manu.
facturing workshops in Yugoslavia for
the assembly of wagons.

Efforts are being continued to secure
orders from other East European
Countrics. The prospects will increase
once Indian wagons start running on
European railway lines and their qua-
lity is found competitive,

RBlack-listed Firms

2960. Shri Indrajit Gupta: will the
Minister of Industry be pleased to
refer tn the reply given to Unstarred
Question No. 1878 on the 18th Nov-
ember, 1960 and state:

(a) when the decision in regard to
the action to be taken against firms
“black-listed” by Government Iis
likely to be announced; and -
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(b) whether in the intervening
period, any legal penalties and sanc-
tions will be imposed on already
“black-listed” firms?

The Minister of Industry (Shri D.
‘Sanjivayya): (a) and (b). The ques-
tion as to how the existing laws could
be strengthened and their scope widen-

ied to enable Government to take
more eflective action against firms
guilty of malpractices ig still under

examination of the Government. In

the meautime action against such firms

is taken in accordance with the powers

availaole under the existing laws.

Sheds on Platforms on the Rupar-
Nangal Dam Section

2961. Shri Daljit Singh:
Minister of Railways be
state:

(3) whether it is a fact that a
decision had been taken to provide
sheds on platforms at Nangal Dam,
Anand Pur Sahib and Rupar stations,
and for which orders had been placed
with the workshops; and

(b) if so, the time it will take to
-complete the construction of sheds on
these platforms?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
singh (a) and (b). Yes. The steel
structur2 for provision of sheds on
platformg at Nangal Dam and Anand
Pur Sahil' are under fabrication and
the provision of sheds at these stations
is likely to be completed by April,
1967. At present there is no proposal
to provide shed over platform at
Rupar.

H. M. T. Unit in Rupar District

2962, Shri Daljit Singh: Will the
Minister of industry be pleased to
state:

Will the
pleased to

(a) whether Government
to set up a unit of the
Machine Tools in Rupar
Punjab; and

(b) if so, the details thereof?

The Minister of Industry (Shry D.
Sanjivayya): (a) No, Sir.

propose
Hindustan
District,
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(b) Does not arise.
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Broad Gauge Line to Kathgodam

2964. Shri K, C. Pant: Will the Mi-
nister of Railways be pleased to state:

(a) the mileage of new broad gauge
lines to be laid during the Fourth
Plap in Uttar Pradesh;

(b) whether it is a fact that a
decision to lay a broad gauge line
from Bareilly/Rampur to Kathgodam
was taken sometlime back which was
later postponed;
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(c) if so, the reasons therefor; and

(d) the time by which a broad
guage line wil] be laid in that region

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
Proposals of new lines to be taken up
in the Fourth Five Year Plan have not
yet been finalised.

(b) to (d). No decision on construc-
tior of a broad gauge line from Bareil-
ly or Rampur to Kathgodam was taken
in the past. Only Reconnissance En-
ginecring and Traffic surveys for a
broad gauge line from Rampur to Hal-
dwani (near Kathgodam)-—57 miles/92
KMs—were carried out in 1956-57. The
line was then estimated to cost Rs, 2.84
crores, and was found to be unremune-
rative. It was, therefore, not included
in the Third Five Year Plan. Ag cons-
truction oi a broad gauge line to Kath-
godam cannot be justified on traffic
or financial grounds at presant, there
is no prospect of this proposal being
taken up for consideration even in the
Fourth Five Year Plan.

Wool Industry in hill Regions of U.P.
2965. Shri K. C. Pant: Will the Min-

nister of Commerce bz plcased to
state:
(a) whether a demand has been

made from the hill region of UP. to
start wool industry in that region;

(b) if so, whether Government are
considering their demand; and

(c) if not, whether Government
propose to encourage wool industry
in that region which greatly suffered
on account of dislocation in trade
following the Chinese invasion of
1962?

The Micister of Commerce
Manubhaj Shah): (a) No, Sir.

(Shri

(b) Dues not arise.

(c) A programme for fine wool pro-
duction in suitable hill areas, includ-
ing those in U. P., has been formulat-
ed; under this, it is proposed to im-
port ewes and rams of fine wool sheep

11, 1888 (SAKA) Written Answers6on8

for multiplication and extensive cross-
breeding purposes in the rura] flocks.

Looting of Passengers near Charkhart
Road Station

2966. Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that twe
first class passengers were robbed at
pistol point near Charkhari Road
Railway Station of the Central Rail-
way in the Manikpur-Jhansi fas$
passenger train on the 26/27th Octo-
ber, 1968 night; and

(b) if so, the reaction of Goverm-
ment thereto?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh) (a) Yes, but the incident took
place at about 02.15 hours on 19th
October, 1966.

(b) State Government Railway
Police, Banda have registered a case
on crime No, 45/66 under section 398
I. P. C. which is under investigation.

fem dt W garan wvaw

2967. ot fera & ¢
. st fama 717 qregy :

FT WA KA TG FATA I FAT
w3 fF ¢

(%) #1m ag & & fF A7,
1966 &1 IT7 J4T AAIT & @
W AT gAZ 7 10 AR qF E°
< giifF 97 P AT & 6 AR
TITE @qT QAR e2mEi ¥
T TraA| T §3 fEwcAE
£ orf wf W F3 FEE W A
77, AR

(=) afzzidl gy A § g
wy Far wfafsar §?
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(@) a1 7z a9 & f‘xli:w'
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TAHEAT FW O F7 ARg W Hias-

W wfged ¥ war 9T wrAnw
fraifer &1 srdf 5 g amar
& AT @17 Fr dgEar a8,
faas #om dzv wER FoaE
g AmEA fag™ w1 smaawar gEd,
AfAT g7 @ K1 374 I°T AqAT AGY
R F1 mFM f& 37 T grear #
faa faat @r owF0

Ramgundam-Nizamabad Rail Link

2969. Shri V. R. Krishna:
Shri Ramapathi Rao:

Will the Minister of Railways be
pleased io state:

(a) whether the . Railway Board
have authorised the newly constituted
South Central Railway Zone to
examine the feasibility of new rail-
way lines. in the area covered by the
Zone; and

(b) whether the Ramgundam-
Nizamabad Rail Link proposed by the
erstwhile Nizams State Railway will
be taken up for investigation by the
Zone?

The Deputy Minister in the Ministry
of Railways (Shri Sham Nath): (a)
and (b). No.

Lower Grades of Coal

2970. Shri Rameshwar Tantia: Will
the Minister of Mines and Metals be
pleased to state:

(a) whether it is a fact that the
National Coal Development Corpora-
tion is offering substantial rebates on
the sale of lower grad:s of coal; and

(b) whether it is also a fact that
the NCDC is already producing such
eoal at a loss?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) For low grade
ceal i.e. Grade IT and Grade IIT A &
B non-coking variety and Grade HH
of coking variely Government have
only fixeq ceiling prices which indi-

cate the maximum price that a pro-
ducer can charge for it and, therefore,
the question of offering rebate does
not arise.

(b) No Sir. It is not a fact that all
such coals are being produced at a
loss.

Passenger Amenities at Rupar-Nangal
Section

2971. Shri Daljit Singh: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 4685 on the 29th April,
1966 and state:

(a) the effect of the instructions
issued to the Northern Railway for
taking up the essential passenger and
staff amenities works at Rupar-Nangal
Section; and

(b) the detail of the works takem
in hand so far?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh) (a) Some of the essential pas-
senger and staff amenities works on
Rupar-Nangal Section have been
taken in hand while other cases are
being processed.

(b) The details of works taken in
hand so far are as under:—
Name of work.

1. Providing shed over
platform at Nangal Dam.

passenger

2. Providing flush system latrines in
1st and 2nd Classg waiting room at
Nangal. Dam. (Completed)

3. Providing shed over passenger
platform at Anand Pur Sahib.

4 Providing 6 “dia boring to install
4" dia tube well at Bhanupali. (Com-
pleted).

Railway Medical Officers

2972. Shri D. C. Sharma: Will the
Minister of Rallways be pleased te
state:

(a) whether the Central Executive
of the Railway Medical Officers’ As»
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sociation had demanded that railway
medical officers be brought on par
with Medical Officers in the Central
Government Health Scheme;

(b) whether there was general dis-
oontent among the Railway Doctors
because of this disparity; and

(c) it so, the action taken or pro-
posed to be taken in the matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yeos.

(b) Several
been received from Railway
Officers.

representations have
Medical

(¢) The case of Railway Medical
Officers is under consideration of the
Railway Beard.

Accident between Pakkam anrd
Madurantakam Stations

2973. Shri Ram Harakh Yadav:
Shri Vishw, Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it ig a fact that the
Rameshwaram-Madras Passenger {rain
met with an accident between Pakkam
and Madurantakam stations on the
Southern Railway on the 3rd Nov-

. ember, 19686;
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(b) if so, the

accident; and

the causes of

(c) the total amount of loss to the
Railway property due to the accident?

The Deputy Minister in the Minis-
try of Railways (Shrij Sham Nath):
(a) Yes.

(b) Prima facie, the cause of the
accident was the cyclonoic weather
conditions prevailing at that time.

(¢) The cost of damage to railway
property was estimateq at approxi-
mately Rs. 21,225/-,

Import of Art Silk

2974. Shri Subbaraman:. Will the
Minister of Commerce be pleased to
state:

(a) the quantity and quality of art
silk imported during 1963-64, 1964-65
and 1965-66;

(b) from which countries it has been
imported; and

(c) the uses to which it is put in
the country?

The Minister of C ce (Shri
Manubhaj Shah): (a) The quantity
and quality of art silk and other syn-
thetic yarns imported during 1963-64,
1964-65 ard 1965-66 was as under:—

(Quantity in Million Kgs)

Visocose Acetate ray- Cupramon-  Synthetic
Year ravon varn on yarn rum rayon yarn Total
varn
1963-64 4.274 0.590 1.470 4.882 11.225
1964-65 1.149 0.905 2.322 6 928 11.304
1965-66 0.179 0.163 0.367 3.727 4.435
(b)  Bulgaria, Czechoslovakia, Allowance Paid to Typists on Indiam

Canada, France, Germany (East), Ger-
may (West), Hungary  Israel, Italy,
Japan, Netherlands, Palond, Switzer-
land and U. K.

(c) The imported art silk and other
synthetic varns are used for the manu-
facture of woven/knitted fabrics, hosi-
ery, ropes, cordage, braids etc.

Railways

2975. Shri Rajdeo Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is g fact that the
Typists on the Railways are not paid
Machine Allowances, whereas Punchk
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Card Operators and Telephone
Operators are paid an Allowance
although the work of the Typists is
more strenuous;

(b) whether it is a fact that Clerks
and Telephone Operators are placed
in the same seniority list, whereas the
Typists are being deprived of their
joint seniority with the Office Clerks;
and

(c) whether it is also a fact that
the Typists on the Northern Railway
are as a policy not allowed to change
to the clerical cadre within 5 years
of service, although there are clear
instructions from the Board's office
to that eflect?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag

Singh: (a) Yes, but the work of the
Typists is not considered as more
strenuous.
(b) Yes, but not below the grade
of Rs, 210—380.
(c) No.
Railway Service Commission,

Allahabad

2976. Shri Rajdeo Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is 5 fact that the
Railway Service Commission, Allaha-
bad while sending Examination-cum-
interview calls to the candidates for
the posts of Stenographers gives pre-
ference to outsiders rather than to
the Departmental candidates; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
8ingh): (a) No.

(b) Does not arise.

Daily Output of Typists on Indian
Railways

2917. Shri Rajdeo Singh: Will the
Minister of Raillways be pleased to
state:

(a) whether it ig a fact that the
daily out-turn of the Typists on the

Indian Railways varies from Railway
to Railway, if so, the reasons there-
for;

(b) whether it is also a fact that
the daily out-turn of Typists is more
on the Railways as comnured to other
Central Government Oflices; and

(c) the daily out-turn of Typists
(exclusively working as Typists) in
the Railway Board's Office?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, because the norms
for out-turn are fixed by the zonal
Railways according to local experi-
ence.

(b) No.
(c) 7,100 words per day.

Ratio of Typists to Clerks on the
Indian Railways

2978. Shri Rajdeo Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that in the
Zonal Headquarters Offices of the
Indian Railways, no ratio of Typists
to that of Clerks is being maintained;
and

(b) the actual ratio of Typists to
Clerks obtaining on the Northern
Railway?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) 1:16, the number of Typists
being provided on the quantum of
typing work and not on the number
of clerks:

Overtime Allowance to Typists on-
Zonal Rallways

2979. Shri Rajdeo Singh: Will the
Minister of Railways be pleased to.
state:

(a) whether it is a fact that
Typists on the Zonal Railways when.
asked to sit late hours or called on
Gazetted holidays and Sundays, are-

not given overtime allowance; and
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(b) it so, the practice in vogue in
the Railway Board’s Office in this
‘regard?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Typists on Zonal Rail-
ways, like other office staff on Rail-
ways are governed by Chapter VI A
of the Indian Railways Act under
which they become eligible for over-
time only if their hours of work ex-
ceed the hours prescribed viz. 108
“hours in a fortnight.

(b) The staff of the Railway Board’s
Office which is a Ministry of the
Government of India, are governed
by a separate set of rules applicable
“to all Secretariat staff.

‘Seniority of A.SMs. on the Southern
Railway

2980. Shri Shinkre:
Shri Madhu Limaye:
Shri Manoharan:
Shri Rajaram:

Will the Minister of Railways
pleased to state:

be

(a) the authority to fix seniority of
‘military candidates and how they are
clubbed with other non-gazetted and
non-military staff in Railways;

(b) the principles in existence to
fix the seniority of Asssitant Station
Masters when they are first promot-
ed from clerical cadre with special
reference, if any, to the military
candidates among them and how they

are implemented in Madurai and
‘Olavacot Divisions of the Southern
Railway;

(¢) the reasons for quashing the
seniority list published for ASMs. and
Cabin Station Masters in the grades
of Ks. 80—170 and Rs. 130—240 as on
the 31st December, 1958 by the Divi-
sional ‘Officers of the Southern Rail-
way: and

(d) whether any seniority list has
been maintained for them now in the
scales of Rs. 130—240 ang Rs. 205—
‘280, if not, the reasons therefor?
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
8ingh): (a) The seniority of war ser-
vice candidates recruited against
vacancies reserved for them vis-a-vis
others is fixed in accordance with the
orders issued by the Railway Board.

(b) The seniority in the ASMs
grade of clerical staff qualified as
Assistant Station Masters is fixed
inter se according to their seniority
in the clerical cadre. The benefit of
war service for seniority to such of
those staff as had been recruited
against war reserved vacancies in
clerical cadre is given in clerical
cadre only.

(c) The seniority list published as
on 31st December 1958 did not take
into account the weightage admissible
to the war service candidates, while
fixing their seniority as Commercial
clerks.

(d) Yes.

Track-circulating System

2981, Shri Vishwa Nath Pandey:
Shri Kindar Lal:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that some
selected Railway Stations in the coun-
try are to be brought under the track-
circulating system during the current
year to minimize rail accidents;

(b) if so, the total number of such
Railway Stations; and

(¢) the total expenditure proposed
to be incurred on this scheme?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes; to minimise rail accidents,
Track circulating of the run through
main line at a number of way-side
stations is being provided in the cur-
rent year.

(b) 100 stations.

(c) Rs. 1.0 crore aprrox.
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Ghana International Trade Fair

2982. Shri Braj Bihari Mehrotra:
Shri Vishwa Nath Pandey:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
decided to participate in the First
Ghana International Trade Fuair
which will be held at Accra from
1st to 19th February, 1967; and

(b) if so. what are the Indian
woods Or articles which will be dis-
played at the said Fair?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) The Indian goods proposed to
be displayed in the Fair are machi-
nery and engineering goods such as
machine tools, diesel engines, pumps,
electric motors, agricultural machi-
nery and implements, electrical appli-
ances and equipment, surgical equip-
ments etc: manufactured consumer
goods such as leather, sports and plas-
tic goods, coir and jute manufactures

etc; chemicals and allied products;
textiles, both mill-made and hand-
looms; readymade garments, food

products, tobacco & tobacco manufac-
tures and handicrafts. In addition,
it is also proposed to disseminate
commercial, economic and other in-
formation about India during the
currcncy of the Fair,

Clash between Railway Police and
Rice Smugglers at Bandel (E. Rly.)

2983, Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that four-
teen persons including seven Police
men were injured in a clash between
a Railway Police squad and rice
smugglers in a local train at Bandel
Railway Station about 25 miles from
Calcutta on the 4th November, 1966;
and

(b) if so, the details of the inci-
dent and the action taken in the
matter?

2346 (Ai) LSD--5.

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The correct
position is that on 4th November 1986
at about 22.00 hours on arrival of M.
152 Down train at Bandel, there had
been a clash between the rummaging
party and the rice smugglers at the
time of checking. As a result of this,
four Home Guards, one Havildar and
one Constable of the State Govern-
ment Railway Police Bandel, were
assaulted by the smugglers. The
State Government Railway Police
constable who was admittted in the
hospital was allowed to leave the
hospital on 15th November 1866 and
the 4 Home Guards and Government
Railway Police Havildar were, how-
ever, allowed to leave the hospital
the same day, after receiving first aid.

State Government Railway Police
Bendel have registered a case under
sections 147|235/323|379 I.P.C. and are
investigating into it. 5 persons have
so far been arrested and 850 Kg. of
rice, 12.35 Kg. wheat and 10 Kg. of
muri (fried rice) were seized as un-
claimed.

Blocking of Public Road under Mousza
Bandra, Dum Dum (Calcutta)

2984. Shrimati Renu Chakravartty:
Will the Minister of Rallways be
pelased to state:

(a) whether representations have
been received against the blocking of
public road under Mouza Bandra,
P.S,, Dum Dum by the erection of an
electric Sub-Station ‘Birati’ S.P., on
the Eastern Railway;

(b) whether this road connecting
Belgharia and Dum Dum airport was
being used by hundreds of passen-
gers and others daily as a convenient
and quick route; and

(c) the action taken on the repre-
sentations?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes, one representation was re-
ceived on 9th July, 1964 for removal,
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of Birati SP. on the Dum Dum-Bon-
gaon section.

(b) No public road has been block-
ed by the Birati S.P. and hence the
question does not arise.

(c) As the representation also re-
fered to the provision of level cross-
ing, the camplainant has been infom-
ed that the provision of the new level
crossing gate is not the liability of the
Railway. The demand should come
from the local Government and the
cost of providing and maintaining the
level crossing should be borne by the
local Government.

T aqrarET s & fag
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Supply Department

2986. Shri S. M. Banerjee: Will the
Minister of Supply, Technical Deve-
lopment and Materials Planning be
pleased to state: ¢

(a) whethe); Government have re-
ceived any representation to the effect
that due to errors in the Functioning
and working of the Supply Depart-
ment, the Exchequer has to suffer
financial loss amounting to several
crores of rupees cvery year;

(b) it so, the details of the repre-
sentation; and

(c) the steps Government
taken to set the matter right?

The Minister of Supply, Technical
Development and Materials Plan-
ning (Shri K. Raghuramaiah). (a)
No, Sir.

have

(b) and (c). Do not arise.
Derailment of Military Special on the
N.EF. Railway

2987. Shri P. C. Borooah: Will the
Minister of Rallways be pleased to
refer to the statement made by him
in the House on the 14th November,
1986 and state:

(a) whether the inquiry into the
causes of the derailment of the mili-
tary special train on the 1lth Nov-
ember, 1966 near Pilanshat Railway
Station on the North East Frontier
Railway has been completed; and

(b) if so, the findings of the
inquiry?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). The final report
of the Additional Commissioner of
Railway Safety, who enquired into
the accident, has not been received
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so far. MHowever gecording to  his
provisional finding, the accident wu:
due to an act of sabotage.

Train Mishap averted

2988. Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:
Shri Braj Biharli Mehrotra:
Shri Ram Swarup:
Shri Balgovind Verma:

Wil} the Minister of Railways be

pleased to state:

(a) whether it is 3 fact that an
accident to the 163 Up Burhwal-
Sitapur passenger train was averted
on the 13th November, 1966 when the
Driver applied brakes and brought
the irain to 3 halt on spotting some
boulders on the track near Parsendi
Station; and

(b) if 8o, the details of the incident?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) On 13-11-1966 at about 15.07
hours, while train No. 163 Up passen-
ger was running between Parsendi
and Sitapur Junction stations on
Burhwal-Sitapur Section of the
North Eastern Railway, the driver
stopped the train at Km No. 90|11,
as he noticed 4 boulders lying on the
track. The boulders were removed
immediately and as a result of this,
the train suffered detendion for 9
minutes only. Therc was no loss to
property or life. The State Govern-
ment Railway Police Sitapur are
investigating the case.

Steel Enquiry Body

2989. Shri Hari Vishnu Kamath:
Will the Minister of Iron and Steel
be pleased to refer to the reply given
to Starred Question No. 185 on the
4th November, 1966 and state:

(a) whether the requisite data has
been collected and placed before the
Sarkar Committee;

(b) whether adequate office and
residential gccommodation has been

made available to the Chairman and
Members of the Committee; and if
not, the reasons therefor;

(¢) whether the committeec has held
any mcetings so far and i so, when;
and

(d) the stage at which the work of
the Committee has reached?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) Some data
have been collected and made avail-
able to the Committee. Further in-
formation as required by the Com-
mittee as the work proceeds will be
collected and made available.

(b) Yes.

(¢) The Committce has already
met a few times and will now wor!
on a continuous basis.

(d) It will not be possible or proper
for the Ministry to°make a periodical
progress report on the work of an
independent Committee presided over
by a former Chief Justice of India.
The Ministry will, however, keep in
close touch with the Committee and
facilitate its work in every possible
way towards early completion.

TIREAY WA 9T WA wFAvheai
st gfem § wsww
2990. =Y el
=T FER AT HFATT
ot ‘!o To fHE
T Y@ wAT a7 I &7 gl
Foy e
() w1 9 @EAT, 1966 F
“fegm’ #§ awifva A gwE
79 § v @ Wa ¥ oragh 2w
A safe faad, 11 %7 Fa491Q
miga &, waw qUa ge gfew &
g AEAT ¥ qAT AT AY ¥ ; WK

(@) afz &, a1 =¥ waw &

T FEAE &7 A€ §?



6945

Written Answers

Y AAred § 79T AN (o TH
g fag ) @ (%) w7 (&), AT
Tt T feafa vz fx 7-11-66
FATAL 16 30TT IIAFAT T
T oF qfem <o-wefvew grT AT
Ao 1763TSA § AT A=A A &
T AX TT AT @ qend Wy Al
Aata qfeg 7w ¥ e ZaT-wgr A
maT A TRAf AT e
AT F TG AEIEE ST-ATOEE
T gl =W, TAFAT 4 qfew
IT-AvET w1 7g (yvarg fewman
f& a7 x=ma & a6 fror mar wqw
2188 77 Ty A &1 g faar
mar AT FT 7 At q € I AT
¥4 1% § o FEHii, T FIFT
¥ gfwm & wx (mod wte gfaw
TIHGlIT  F1 geRT AN ALY
Faatta wr s mfa @ g 0 @
featra ® qfew 3 o safsaat
F1 THRAT fwar ) FrAETFY A
TE we gfew 4 wreda €%
Afzm A arr 147/148/332 F AT
o wIAAT T &7 fAard A g
T B OTET

farelt Fma w2TAY w1 AAHEITH

2991. st To To fag :
st fRwd -
it GO AT wIYAT :
Far twd /A ag AT wT gl
w4 ¥

(%) @ar wIFT ¥ frae
feesll & &1 wwm w201 F AAIFCN
7T F R

(=) afz g1, A1 1% *FF 97
fEgar o g w1 wARTA }; A
(w) ag #14 Fa qu F I

Fi oqTEAT ¥ 7

DECEMBER 2, 1966

1964-65

Written Answers

6946

T WxTg # TR-AA (o TH
g fag ) - (%) foagra gar
T gEqIA adr 2

(=) =t (). gara 78} <sam
Import of Maize

2992, Shri Muthp Gounder: Will
the Minister of Commerce be plcased
to state:

(a) the quantities of maize im-
ported from U.S.A. in the past three
years for food purposes and for mak-
ing starch 10 mect commercial needs;
and

(b) the prices at which it was im-
vorted and the prices at which the
naize and the starch made out of it
were sold?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). No
maize was imported in the past three
years for food purposes. The follow-
ing quantities were imported for the
production of ctarch:

Year Quantity C.I.F.price at Kandla
tmporeed
53,687 tons

1963-64 Rs. 1.63.18,938/-

1,170,935 tons  Rs. 3,55.20,263/-
1965-66 1,31.208 tons  Rs. 4,53,95,133/-

During 1963-64, starch was sold at
Rs. 40-41 per bag of 50 kgs. In 1964-
85, the prices remained stationary
upto September 1964, but afterwards
the prices rose sharply to about
Rs. 100 per bag. This tendency was
soon brought under control and the
starch manufacturers agreed volun-
tarily to sell the starch at Rs. 57 to
60 per bag during 1965-66.

« fgemt o = fesw
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(=) afe gr.ar @ar §IFIT FT
fa=n7 g7 feaat ¥ afadi & wrata &
T F A T FY cnawqr TA FT 2
S o0 ®Ar GIRTA AU (FATE )
EEEACTEE- T i

() =g ad, I TIF AT AT
g7

AT dawa ®§ weq-I4 (o W
g B ) (7) & (1) @@
ATZF & ZV TG ATA AT 30 ATEA F
&% UF AA TG AT IEA AT H
T FATTA-FET &1 syawAT F1 A>T
e AT T TR FRT TRT RS
g1 A awi ¥ gIE T & fag AT
fadiq =@ frae qast &1 FTHTA-FT
¥ g @At & faw atfadi &1 S
It FH I E

HiZx NgT & IV 1YL qq9 qGA-
AT § Tara qifwa A F O 0w
gIHIA-AEl ®T SATEAT AT FT AT
gwr ¢ |

2994. Shri Nambiar: Will the Minis-
ter of Industry be pieased to state:

(a) whether it is g fact that the
Asbestos Cement Industry is facing a
crisis due to want of raw materials
and off-take of produce;

(b) whether the import of neces-
sary raw materials is permitted;

(c) whether it is a3 fact that work-
men in the factories of Asbestos
Cement Ltd. at Coimbatore have
been notified to lay off due to cur-
tailment of production; and

(d) the steps being taken in this
regard?

The Minister of Industry (Shri D.
Sanfivayya): (a) There has been =
raw material shortage for this indus-
try due to low allocation of foreign

exchange during 1965-66, resulting in
a fzll in production during 1966.
There has been a temporary decline
in the demand of asbestos cement
roofing sheets during 1966. Produc-
tion during the period January to
October, 19668 was 2,52,037 tonnes,
compared to 3,54,345 tonnes during
January to October, 1965.

(b) Yes, Sir.
(c) Yes, Sir; for four weeks.

(d) The raw material position has
since been improved considerably by
resuming foreign exchange alloca-
tion.

Decline in Rallway Goods Traffic

2995. Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that goods
traffic carried by the Railways has
been coming down from year to year;

(b) if so, the extent of originaiing
traffic moved by the Railways in 1964-
65 and 1965-66 and in the first half
of this year; and

(c) the reasons for this reduction
and the extent of surplus capacity
with the Railways?

The Minister of State in the Minis-
try of Raflways (Dr. Ram Subhag
Singh): (a) No, Sir. The goods traffic
has, in fact, been going up from year
to year.

(b) The originating tonnage of
goods traffic increased from 1938
millions in 1964-65 to 203‘1 millions
in 1965-66. The tonnage of originat-
ing goods traffic in the first half of
1966-67 was approximately 97:13
millions, which represents an increasc
of 2:19 million tonnes over the first
half year of 1965-66.

(c) Does not arise.

Staff on ex-BKS Bikaner Division

?996. Shri P, L. Barupal: Will the
Minister of Railwayy be pleased teo
state:

(a) whether it is.a fact that tke
staff on ex-BKS portion of Bikaner
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Division were given ad hoc classifi-
cation pending factual job analysis
in the year 1953-54;

(b) if so, whether it has been
timalised on the basis of assessment
of the work under the obligation of
para 71 (a) of Hours of Employment
Regulation;

(¢) whether it js a fact that the ad
hoc classification has now been dec-
lared as final by the General Manager
without actual assessment of work in
contravention of para 22 of Hours of
Employment Rcgulation Hand Book:
and

(d) if so, the authority for deing
®0?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Yes.

(b) Yes.

(¢) and (d). No. The classifiction
of staff has been dctermined by the
prescribed authority in accordance
with the statutory provisions.

Hours of Employment Regulation

2997, Shri P, L. Barupal: Will the
Minister of Railways be pleased tn
state:

(a) whether adequate staff for pro-
per maintenance of the provisions of
Hours of Employment Regulation
have been provided on Bikaner Divi-
sion as per recommendations of the
late Justice Rajadhayaksha;

(b) if so, the yardstick applied for
appointing such staff; and

(e 1mn case no yardstick has been
finalised, the reasons for delay and
the time by which it is likely to be
finalised?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Yes.

(b) Staff are posted according to
the work load.

(c) Does not arise.
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Pig Iron Plant at Mangalere

2999. Shrimati Savitri Nigam:
Shri H. C. Linga Reddy:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether it is proposed to instal
a Pig Iron Plant at Mangalore making
use of the lron Ore found at Kudure-
mukha in Mysore State;

(b) whether the State Government
have made a recommendation in this
behalf; and

(c) if so, the details thereof?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) and (b). No,
Sir,

(¢) Does not arise.

Corruption in Reservation of Third .
Class Sleeper Coach

Shri Dinen Bhattacharya:
Shri Imbichibava:

Shri M. N. Swamy:

Shri Laxmi Dass:

3001,

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
General Sccretary of the Fcederation
of Medical Representatives’ Associa-
iion of India brought to the notice of
Government a case of corruption in
connection with the reservation of
Third Class sleeper coach on the
Northern Railway; and

(b) if so, whether Government have
taken any steps to prevent the mal-
practices in such cases and if so, the
nature of the steps taken?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Yes. A complaint has
recently been received.

(b) Necessary machinery already
exists to check irregularities in the
matter of Booking and Reservation,
However, the complaint received is
under investigation. Follow up action,
as necessary, will be taken on the
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basis of investigations, when com-
pleted.

Bakanj and Junehta Stations om
Central Railway

3002. Shri Hari Vishnm Kamath:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that Bakanj
and Junchta Stations on the Central
Railways have not been opened for
passenger booking;

(b) if so, the reasons therefor; and

(c; when booking for passenger
traffic will commence at both these
stations?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) and (c¢). Bakanj and Junehta
are crossing stations opened for ospe-
rational convenience. A proposal to
open these crossing stations for
passenger traffic is under examination.

Additional train op Jabalpur-Itarsi
Section

3003. Shri Hari Vishnu Eamath:
Will the Minister of Rallways be
pleased to state:

(a) whether in response to frequemt
representations made by railway users
of the region, Government propose to
introduce an additional passenger
train on the Itarsi-Jabalpur Section
of the Central Railway;

(b) if so, from what date; and
(c) if not, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subbag
Singh): (a) to (c). Introduction of an
additional train on the Itarsi-Jabalpur
section is not operationally feasible,
at present, for want of spare line
capacity on the section, and also
requisite terminal facilities at Jabal-
pur and Itarsi. This section is at
present in the process of being doubl-
ed, After completion of the doubling
and the provision of requisite ter-

minal facilities at Jabalpur and Itarsi,
which are also planned, the question
of running an additional train om
thig section will be considered,
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Staff in Diesel Locomotive Warks,
Varanasi

3005. Shri Sarjoo Pandey: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that in the
Diesel Locomotive Works, Varanasi,
Lien-holder I1.O.Ws, A.ILOWs aud
W.Ms viz, who came on transler
deputation during construction period



Written Answers

6953

and were even benefited with three

advance increments are being
absorbed against the permanent
vacancies, whereas the “Direct Re-

cruits” viz. selected through Railway
Service Commissions or duly consti-
tuted Selection Boards, particularly
for that project, are being reverted or
sent elsewhere; if so the reasons
therefor;

(b) the reasons for not giving the
three advance increments to the
‘“Direct Recruits” who also served like
the Lien-holders; and

(c) the reasons for mot absorbing/
confirming the “Direct Recruits”
against higher Grades?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) No.

(b) The advance increments are
given as an incentive to the experi-
enced serving employees who are
selected and transferred from Rail-
ways for manning the posts in pro-
duction units of National importance.

(c) The permanent cadres have
only recently been formulated as the
Project has only just come out of its
initial stages and absorption-confirma-
tion of the staff in the respective
cadres is now in hand.

Heavy Electricals Ltd., Hardwar

3006, Shri Priya Gupta: Will the
Minister of Industry bc pleased to
state:

(a) whether the Management of
Heavy Electricals, Hardwar sent two
batches of 74 and 63 Engineers for

different durations to USSR for
training;
(b) whether for the first batch,

allocation of fields of specialisation
was communicated to USSR after
8 months causing delay in training
and for the second batch fields of
specialisation were changed after 8
months causing loss of time; and

(c) whether  directly-recruited
« graduates witbout any training were
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selected for training superceding the
claims of trained Engineers and if so,
why?

The Minister of Industry (Shri D.
Sanjivayya): (a) No, Sir. The dura-
tion of training for both the batches
was the same, namely, 18 months.

(b) The first batch consisting of 74
Engineers was sent to USSR i May
1863 ang the allocation of their specia-
lisation was made after their arrival
in USSR, that is in July 1963. Change
in specialisation in two cases was
made in November, 1963.

The second batch of 63 Engineers
was sent to USSR in two groups; 26
in July, 1964 and 37 in November,
1964. Change in specialisation of 5
Engineers was made in Fcbruary,
1965; in the case of 2 other Engineers
specialisation was changed in March,
1965.

(c) Engineers were selected for
training on the basis of their aptitude
and potential for usefulness to the
project and not on the basis of their
past training only.

Casual Labourers on Railways

3007, Shri Priya Gupta: Wil] the
Minister of Railways be pleased to
state:

(a) whether the casual labourers
brought on the Central Pay Commis-
sion scales of pay on completion of
6 months prescribed period are denied

. arrears of pay on the plea of the

Limitation Act;

(b) if so, the number of casual
labourers so deprived of their arrears
of pay (Railway-wise);

(¢) whether Government propose
to compensate the financial loss to the
casual labourers; and

(d) the steps taken to avoid ad-
ministrative delays in future in fixing
the casual labourers in the Central
Pay Commission Scales?

The Minister of State in the Minis-
try of Rallways (Dr, Ram Subhag
Singh): (a) No.

(b) to (d). Do not arise,
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Burning of Phagwara Railway Station

3008. Shri Brij Basi Lal:
Shri Vishwa Nath Pandey:
Shri Braj Bihari Mehrotra:
Shri Ram Swarup:
Shri Balgovind Verma:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that an
angry mob of students ran-sacked
and set fire to Phagwara Railway
Station (Punjab) on the 17th Nov-
ember, 1966; and

(b) if so, the total amount of loss
to the railway property caused
thereby?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Yes.

(b) Rs. 8,651|-.

Mana

t of Tiru

and Weaving Co.

Shri A. K. Gopalan:

Shri P. Kunhan:

Shri Laxmi Dass:

Shri Dinen Bhattacharya:

Will the Minister of Commerce bhe
pleased to state:

3309.

(a) whether Government signed an
agreement with the managemcnt ot
Tiruvannoor Spinning and Weaving
Company in Kerala State before hand-
ing over the company to the manage-
ment;

(b) if so, whether the agreement
hags been implemented by the manage-
ment; and

(c) if not, the action taken by Gov-
ernment against the managemcnt?

The Minister of Commerce (Shri

_ Manubhaj Shah): (a) to (c). The
hon’ble members are presumably re-

ferring to the Malabar Spinning &

Weaving Co. Ltd., Kallai, Calicut,

which wag facing acute financial diffi-

culties in 1958, and to which the

Kerala Government gave a loan on

the mortgage of the property of the
mill company. The mills were under
the State Government’s management
from 1959 to 1963 when the manage-
ment was taken over by the Board
of Directors, As it is a matter for
the State Government, the Central
Government do not have information
regarding the terms of the agreement
entered into by that Government with
the management of these mills.

Staff Quarters in Sen Nagar Railway
Colony, Bombay

3010. Dr. Ranen Sen: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact ihat the
Railway Board had decided »ide their
Order No. F(x) II-52/TX-33/18, dated
the 22nd July, 1955 that the recovery
of charges from ex-B.B. & C.I. Rail-
way Staff occupying Railway quarters
for general conservanCy services pro-
vided by the Railway Administration
should be discontinued with immediate
cffect;

(b) if so, whether it is a jact that
such charges were recovered from
Railway staff occupying staff quarters
in “Sen Nagar” Railway Colony,
Santa Cruz, Bombay (East) from
1955 to 19862; and

(¢) if so, the reasons thercfor?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) to (c). Prior to 1855, the practice
in regard to the rccovery of charges
from non-gazetted staff, for conser-
vancy services rendered inside the
quarters, was not uniform on the
different Railways. This practice was
standardised in 1955 with the issue of
the Ministry of Railways' letter No.
F(X)I1-52|TX-33|13 dateq 22nd July,
1955. Under this letter, it was de-
cided that, as a general rule, the
tenant will pay for indoor conservancy
or services rendered inside the quar-
ter. The fixation of the rate of re-
covery for such indoor services was
left to the individual Railway Ad-,
ministrations,
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On the Western Railway, cleaning
of Jatrines whether community type
or otherwise, by railway conservancy
staff wns treated as indoor conser-
vancy service and no revision of the
conservancy charges was considered
necessary in terms of Board's orders
quoted in para 1 above in respect of
Sen Nagar Colony. Subsequently, on
representations from the recognised
unions, the matter was reviewed and
it was decided that with effect from
1st July, 1962 no consarvancy charges
should be levied ijn the case of com-
munity latrines, treating them as
a gencral conservancy service.

Bath Room for Third Class Passengers
at Tirunclveli Junction

3011, Shri Mathiah: Will the Minis-
ter of Railways be pleased to state:

(a) whether his Ministry is taking
any steps to provide a bath room for
Third Class passengers in Tirunelveli
Junction Railway Station before the
end of 1966, as assured by the Minister
of State in August, 1965 when he
visited Tirunelveli, in view of the
fact that it is absolutely necessary, as
a large number of people pass from
there en route to Kanya Kumari;
and
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(b) whether he would issue orders
immediately for the construction of
the bath room?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Yes. An estimate pro-
viding for improvements to third class
waiting hall, and bath room for third
class passengers has since been sanc-
tioned and the work is being taken
up.

(b) Does not arise,

Production of Locomotives and Wagons

3012. Shri Muthiah; Will the Minis-
ter of Railways be pleased to state:

(a) the number of steam, electric
and diesel locomotives manufactured
in India upto the 31st October, 1966;

(b) the number of wagons manu-

. factured in India upto the’31st Octo-

ber, 1966; and

(c) the number of wagons in de-
mand in 1966 and the number or
wagons supplied in 1966 so far?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) The production of loco-
motives from commencement has been
as under:—

(i) Steam l.ocomotives

Broad Gauge .
Metre Gauge .

ii) Llectric Locomotives
Broad Gauge :

D.C. .-

A.C.
(iii) Disel Locomotives;
Broad Gauge :
Main Line
. Shunter.

2049 (By Chittaranjan  lLocomotive

Works);

983 (By Tata Engincering & Loco-
motive Co.)

21 (By Chittaranajan Locomotive
Workse)
89 Do.

85 (By Diesel Locomotive Works)
I Do.
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(b)  2,03,048 vehicle units from
beginning of 1st Plan ie. from Ist
April, 1951 to 31st October, 1966.

(¢) The number of wagons planned
sur preduction during 1966 was 16,370
vehicle units  against which 13,328
vehicle units have been supplied upto
the end of October, 1966 and 2,580
vehicle units more are expected to
be supplied during the remaining
two months of 1966.

Purchase of Non-Ferrous Metalg by
* M. M. T, C.

2013. Shri Sarjoo Pandey: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that a large-
scale firm acts as an agent of Minerals
anq Meriuls Trading Corporation Ltd.,
for their purchases in foreign market;
and

(b) if so, the details with rcgard to
the purchases of Non-ferrous metals in
foreign market by MM.T.C.?

The Minister of Commerce
Mannbhii Shah): (a) No, Sir.

(Shri
(b) Does not arise. !

Purchase of Non-Ferrous Metals by
M.MTC.

3014. Shri Sarjoo Pandey: Will the
Minister of Commerce be pleased to
state:

(a) the rates at which the Minerals
and Metalg Trading Corporation of
India Ltd. purchased non-ferrous
metals during the last one year; and

(») whether Government are aware
that the scheduled industries are able
to purchase non-ferrous metals at
cheaper rates?

The Minister of Commerce
Manubhai Shah): (a) Two statements
furnishing the relevant information
are laid on the Table of the House.
[Piaced in Library. See No. LT-7563/
68).

(Shri

(b) Non-ferrous metals prices in
the international market fluctuate
daily; on some days fairly widely.
Under such circumstances, it is al-
ways possible that some imports might
be effected at cheaper rates at a
time when the prices show a down-
ward trend.

Allvtment of Non-Ferrous Metals

3015. Shri Sarjoo Pandey: Will the
Minister of Commerce be pleased to
state:

(a) whether it is 3 fact that the
requirements of largc-scale industries
consuming non-ferrous metals are
canalised through M.M.T.C. or were
previously canalised through the
S.T.C.; and .

(b) if so, the reasons therefor?

The Minister of Commerce
Manubhai Shah): (a) No, Sir

(Shri
(b) Does not arise.
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Electrical Manufacturing Co.

3017. Shri Badruddupa:
Shri Madha Limaye:
Shri Rajeshwar Patel:
Will the Minister of Induostry be
pleased to state:

(a) whether it is a fact that the
Hlectrical Manufacturing Company
was black-listed by the Ministry of
Industry recently;

(b) whether the information was
conveyed to the Joint Chiet Control-
ler of Imports and Exports;

(c) whether despite this information
licenses were issued to this black-
listed Company;

(d) whether the Electricity Boards,
State Governments and other Central
Government Departments were in-
formed;

(e) whether any action has been
taken against the Officers involved;

(f) whether anything was seized
from the Government Officers/Com-
pany; and

(1) the stage reached in the inquiry/
prosecution launched against the
Officers/Company?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (g). An crder
placing Electrical Manufacturing Co.
Ltd., Calcutta on the black list was
issued on 24-6-1966. The Company
have filed a Civil Writ Petition against
the order in the Hon'ble Higzh Court of
Calcuttn. The matter is thus  sub-
judice.

Attempt to blow up culvert near

Nayagaon Station

3018. Shri Brij Bibari Mchrotra:
Shrl Vishwa Natp Pandey:
Shri Ram Harkh Yadav:
Shri Shinkre:
Shri Hukam Chang
Kachhavatya:
Shri Y. D. Singh:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that in an
abortive attempt to blow up a culvert
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near Nayagoan Station on Chupra-
Sonepur Section of the N.E. Railway
about 10 miles from Hajipur (Bihar)
on the 13th November, 1966, one out
of three bombg planted on the track
exploded, injuring one person and the
remaining two bombs were seized;

(b) if so, the reaction of Govern-
ment thereto; and

(c) the action takep against the

persons srrested?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) to (c). The correct posi-
tion is that on 13-11.66, there were
4 countrv made bombs, out of which
one exploded near the culvert on the
western end of Nayagaon Railway
Station platform. The remaining 3
bomhs were found near the place of
occurrence. Two boys aged 18 and
11 years who were injured due to the
explosion. were arrested. The case is
still under investigation by the Police
The arrested boys are the residents of
village Navagaon, Police Statlon
Sonepur, District Chupra.

CORRECTION OF ANSWERS TO

UNSTARRED QUESTION NO. 464,

DATFED 4-11-1966 REGARDING EX-

PANSION OF DURGAPUR ALLOY
STEEL PLANT

The Deputy Minister in the Minis-
try of Iron aud Steel (Shri P. C.
Sethi): In my reply to Unstarred
Question No. 464 given in the Lok
Sabha on the 4th November, 1966, T
stated as follows:

“Tt has been decided that the
capacity of the Alloy Steel Plant
at Durgapur will be increased
from 1 million ingot tonnes to
3 million ingot tonnes. A project
report for the expansion is being
commissioned.”

There was a typogravhical error in
the figures and the rep'v referred to
above should be as follows:

“It has been decided that the
capacity of the Alloy Steel Plant
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at Durgapur will be increased
from 8.1 million ingot tonnes to
0.3 million ingot tonnes. A pro-
ject report for the expansion is
being commissioned.”

12.05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

EvicTION OF GOVERNMENT EMPLOYEES AT
PoORT BLAIR AND OR REST OF LEADERS

Shri S. M. Banerjee (Kanpur): Sir,
I call the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and I re-
quest that he may make a statement
thercon:

“Eviction of Government em-
ployees at Port Blair and arrest
of leaders.”

1 may add that my notice mentioned
about the hunger strike also by the
Jeaders.

* The Minister of Home Affairs (Shri
Y. B. Chavan): In order to take
action against ynauthorised occupation
of Government land, the Administra-
tion of Andamap Islands demolished
six and sealed off three unauthorised
structures between 19th  November
and 26th November 1966. Orders of
demolition ecte. were passed by the
Estate Officer of the Is'ands under the
provisions of Public Premises (Evic-
tion of Unauthoriserd Occupants) Act,
1958. 8 families were affected and
they found for themselves alternative
shelter. No other Government em-
ployees has been evicted. This ac-
tion led to agitation and 114 persons
including Shri P. K. S, Prasad Presi-
dent, Non-Gazettng Officers Associa-
tion, have been arrested under various
sections  of I.P.C. and Cr.
P. Code etc.

Shri S. M. Banerjee: From the
statement it appears that all those
who had been evicted are Govern-
ment emnloyees and 114 persons in-
cluding Shri Prasad, President, Non-
Gazetted officers assoclation have been
arrested under varfous sections. We

at Port Bleir (C.A))

do not know what the sections
are. I have received a telegram yes-
terday: Prasad’s life in danger. He
has been in jail and he s continuing
the hunger strike against unauthoris-
ed eviction of the authorised persons.
The telegram says: prasad’s life in
danger: administration forcibly arrest-
ed all leaders of Government em-
ployces. So, the leaders of Govern-
ment employees huve becn arrested
and he is fasting for the fourth day.
It says: pray cxpedite intervention.
I would like to know whether Mr.
Prasad and others who had been
arrested had been released and
whether it is a fact that the commis-
sioncr has taken advantage of isolation
of the island and let in a reign of
terror and all the Government c¢m-
ployees have been terrorised so as not
to make them join this movement.

Mr Speaker: Not so many qucstions.

Shri S. M. Banerjee: Wc cxpected
a better statement, Sir. 1 would like
to know 'whether he has heen re-
leased.

Shri Y. B. Chavan: 1 could give
only the facts that T have got at this
stage from the administration of the
Andamans. 1 have placed it before
the. hon, Members. The question of
certain unauthorised occupation raises
the question of accommodation for
some people and 1 know that this
question will have to be looked into
with some sympathy, But what is
happening, there is some sort of a
politica! agitation and T am told that
there is some sort of a satyagraba and
so some people have been arrestrd for
encroachment of certain areas and
four or five persons are arrested under
section 309, Pessibly they started some
fast, etc. in the different places. Thal
seems to be the reason.

Shri S. M. Banerjee: Why not send
an officer from the Home Ministry?
The whole of Port Blair iz ablaze.

Shri Y. B. Chavan: Nothing. is ab-
laze there. -

Shri Umanath (Pudukkottai):
From a statement by a represen-
tative in the council, it appears that the
chief commissioner: said let all die;
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(Shri Umanath)
am permanesi and at the most 1 may
be transferred, they can do nothing
more. On former occasions also when
some sort of a struggle was there, the
commissioner is reported to have said:
I am fond of hcaring the police firing
sounds. In view of all this, does the
Home Minister propose to call the
administrator here and discuss with
him the situation and advise him to
give maximum normal facilities of
negotiations and sympathetic  consi-
deration? If not, do the Govern-
ment propose to recall that officer and
replace him with another officer? It
is an jsland, cut of from the other
places.

Shri Y. B. Chavan: I can certanly
assure this hon. House that as far as
human lives and human problems are
concerned, they will be considered
svmpathetically. There is no doubt
about it. I can assure them. But apart
from that, as regards other allegations,
T cannot express my views unless I
know the facts.

Shri Umarnath: It is from a repre-
sentative member of the council.

Shri Indrajit Gupta (Calcutta South
West): From the statement I think it
is possible to infer why this agitation
or whatever it is has taken place, be-
cause the statement says three families
wcre evicted. That itself is rather
peculiar because the number of struct-
ures demolished is nine. It says,
“demolished six and sealed off three
structures.” Anyway, these three
families were affected and they found
for themselves alternative shelter.
That means, 1 want to know whetler
it is a fact that even when the peopie
the families are being chucked out is

Eviction etc. of

it not the responsibility of *he ad-
ministration to provid: them with
alternative shelter before they are

evicted. Even that responsibility has
not heen undertaken. It is clear troin
this. So, may 1 know (a) whether a
stop will be put to further demolition
nf structures und this  kind of crue!
eviction and (b) whether the people
who are justifiably agitated agaiast
this would be releaseq instead of being
Jocked up?
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Shri Y. B. Chavan: I should like
to correct one thing. The statement
that was circulated possibly does not
show the correction that I read. It it
not three families; it is cight families
who are evicted. That answers the
fiest puit of the quesiion. I got ‘a::
information just beforc I walked in
here.
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As far as the problem is concern-
ed, we fouind that there was cesioin’
a large number of cases of unauthoris-
ed occupation. And so in 1965 they
had taken a decision to regularise cer-
tain unauthorised occupation before
1961. It seems to be a continuous pro-
cess. There is a shortage of land
available in the municipal area, be-
cause, when there is shortage, normal-
ly such questions do arise. Before
evicting certain types of persons the
question of alternative accommodation
will have to be considered, and that is
a human problem. I said we will con-
sider it sympathetically.

Shrimati Renu Chakravartty (Bar-
rackpore): Andamans is very far
away and all our information is that
the Chief Commissioner and many of
the officers over there feel that they
are real jagirdars who can say and do
whatever they like, because the Cen-
tral Government or any other autho-
rity is not therc. And that is why the
Cuief Comviriicner is like thac o
our telegram they say that hundreds
of innncent jublic are arrested wnd
women and children are thrown out
of their homes and there is hunger-
strike inside the Andaman cellular jail.
There seems to be quite an agitation
over there, I would therefore like to
know why the Chief Commissioner has
insistca on rcfusing to meet them ~rto
negotiate with them and deal with it
as a human problem, as you yourself
have iaid an?! whether you will -
truct the Chief Commissionér more
djately to st.rt negotiahtions, becuit
the Centra] Government has given no
quarters to those employees and it is
a place where we should give the
greatest amount of sympathy. You
have to look into it personally.
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Shri Y. B. Chavan: As I said, as far
the human problem is concerned, I
will certainly look into it. It is my
duty to look into it and I shall do it.

Shri P. R. Chakraverti (Dhanbad):
Keeping in view the fact that the
image of Andaman and Nicobar has
never been fair, will the Government
advise the local administration or
authority to deal with this problem
more judiciously and carefully?

Shri Y. B. Chavan: Yes Sir.
=t fasaa mogm  (AemgT)

A3 ot AFAY qEET T L a7 H
wE awafEt F faemaa #@w
i & fowwar ¥ Sveew ooy
awer faut & oud wfea e g fE
qIY T F AW T Foay &7 fomr & A
& ag s avgar g fo o gw A A
qFET F1 g Fear T fomr & A ww
I @iz T W Asgr 77 owT §
AR I F qYAW § GIHIT & AT
sfafar  ?

Shri Y. B. Chavan: If I understood
the hon. Member correctly, he wants
to know whether they were evicted
from the huts that they had built up
there without any authority. They
have been evicted from that place. My
first information was that they had
made some arrangement of their own
for alternative accommodation. That
is the information I have got at the
present moment.

Shri Dinen Bhattacharya (Seram-
pore): As a large number of East
Pakistan refugees have been sent to
Andamans for resettlement, this situ-
ation has caused serious agitation and
concern in West Bengal also because
the evicted persons are mostly from
East Pakistan. Not only there is a
reign of terror there, but the system
of land distribution and fixation of
rent is almost a chaos. Taking ad-
vantage of the position, the authori-
ties entrusted with the task of col-
lecting revenues are doing it accord-
ing to their sweet will, almost fleecing
the people, which has also caused an
agitation there.

at Port Blair (C.A.)

Shri Y. B, Chavan: 1 do not think
the question of any refugees from
East Pakistan as such is involved in
this. 1 tried to looks into the size of
this problem. I am told the present
number of unauthorised occupants is
less than 100; it is not such a huge
problem. But I certainly think there
is a problem about land distribution.
I will discuss this with the Chief
Commissioner who is likely to come to
Delhi this month.

Shri Vasudevan Nair (Ambala-
puzha): Besides the leader of the
NGO's association who are on hunger
strike in jail, we are told that 4000
employees are on fast from Tuesday
onwards. Does he have any informa-
tion about this and will hn imme-
diately send some of his emissaries
to Andamans if necessary ond settle
it with the employees?

Shri Y. B. Chavan: ] have not got
any particular report about the fast. I
am in constant communication with
the Chief Commissioney about this.

Shri H. N, Mukherjee (Calcutta Cen-
tral): In view of the fact that Gov-
ernment employees particularly in a
very isolated region like Andamans
are not very likely to take recourse to
the kind of action which they have
been compelled to take and in view
of the comparatively sympathetic atti-
tude which the Minister is showing
now, may I know how is that in spite
of the communication exisisting bet-
ween Delhi and Port Balair, the Chief
Commissioner has been permitted to
see that the position has been aggra-
vated to the extent of hunger strike
taking place for a long period and a
big agritation by Government emplo-
vees taking place outside the prison
gates? May I know whether the Minis-
ter will try to correct the situation in
as quick a time as possible?

Shri ¥. B. Chavan: I do not know
who precipitated the matter. The laad-
ers of the NGO Karmacharis also
might have precipitateq it. I do not
know.

Shri Umanath: Demolition was thee
provocation,
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Shri Y. B. Chavan: Unauthorised
occupation was the provocation.

Shri Nambiar, (Tiruchirapalli): The
Home Minister is new to the minis-
try, but the Andaman affair is an old
one. We have repeatedly raised this
issue on the floor of the House. Why
is it that the Home Minister did not
take proper care to see that this pro-
blem is solved earlier? He could have
collected the entire material and pre-
sented it before the House today, be-
cause the question has been placed be-
fore him many days earlier. May I
know what imunediate steps he would
take to remove that Chief Commissio-
ner against whom we have raised
several issucs earlier? The Lok Sabha
record will prove that. Removing zn
officer iy o small matter. Will he do
it?

Mr. Speaker: The removal of the
officer is not to be decided here now.

Shri Y B. Chavan: There is no
question of removal of the Chief Com-
missioner.  We cannot hang a person
for no fault of his.

Shri Nambiar: You can recall him.

Shri Y. B. Chavan: There is no
question of recalling. It is true the
question is old and I am new. There-
fore, I am applying my fresh outlook
on it. That is an advantage. I will
certainly look into the problem sym-
pathetically, but 1 cannot say the en-
tire blame can be laid on the Chief
Commissioner.

Dr. Saradish Roy (Katwa’: In view
of the fact that 114 Government em-
ployees have been arrested and there
is much discontent, may I know
whether the Government would consi-
der the question of release of these
arrested employees?

Shri Y. B. Chavan: They have been
arrested under certain sections, etc.
1 cannot give any such assurance
strajightaway.

T 0TI WA & farm (g )
T FIA ¥ A T XY 9AY AGA T
. wrq A s ¥ 1 AR AT R W
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41 g T o At foem 1w wng qw
F guF 1 goqE &7 wits &1 &
=% qger ferar 34

TR WEAW : TET qIET |

12.21 hrs.
PAPERS LAID ON THE TABLE

ORDER  UNPER INDUSTRIES (DEVELOP-
MENT AND REGULATION) AcT

The Minister of State in the Minis-
try of Industry (Shri Bibudhendra
Misra): On behalf of Shri D. Sanji-
vayya, I beg to lay on the Table a
copy of Order Published ih Notifica-
tion No. S.0. 2001 in Gazette of India
dated the 30th June, 1966, under sub-
gection (2) of section 18A of the In-
dustries (Development and Regula-
tion) Act, 1951, [Placed in Library
Se¢ No. LT-7489/66].

ANNUAL  REPORT OF MINERALS AND
MEeTALS TRADING CORPORATION OF
INDIA

Shri Manubhai Shah: I Leg to lay
on the Table:

(1) (i) A copy of the Annua] Re-
port of the Minerals and
Metals Trading Corporation of
India, Limited, New Delhi, for
the year 1965-66 along with
the Audited Accountg and the
comments of the Comptroller
and Auditor General thereon.
under sub-section (1) of sec-
uon 619A of the Companies
Act, 1956,

(ii) Review by the Govern-
ment on the working of the
above Company. [Placed in
Library. See No. LT-7490/
66].

(2) A copy of Notification No.
S. 0. 3522 published in Gazette
of India dated the 21st Nov-
ember. 1966 issued under sec-
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tion 5 of the Essential Com-
modities Act, 1955. [Placed in
Library. S.ee No. LT-7491/68].

ANNUAL REPORT OF INDIAN AIRLINES
CORPORATION

The Minister of State in the Mints-
try of Transport and Aviation (Shri
©. M. Poonacha): I beg to lay on the
Table—

(1) A copy of the Annual Report
of the Indian Airlines Corpo-
ration for the year 1965-66,
under gub-section (2) of sec-
tion 37 of the Air Corporation
Act, 1953. [Placed in Library.
See No. LT-7492/66].

A copy of the Certified Ac-
counts of the Indian Airlines
Corporation for the year
1965-66 together with the
Audit Report thereon, under
sub-section (4) of section 13
of the Air Corporations Act,
1953. [Placed in Library.
See No. LT-7494/66].

A copy of the Certifled Ac-
counts of the Air India for
the year 1965-66 together with
the Audit Report thereon, un-
der sub-section (4) of secton
15 of the Air Corporations
Act, 1953. [Placed in Library.
See No. LT-7494/66].

AMENPMENT TO KERALA STATE AGRI-
CULTURAL LOAN RULES

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation  (Shri
Shyam Dhar Misra): 1 beg to lay on
the Table a copy of Notification S.R.O.
No. 411/66 published in Kerala
Gazette dated the 1st November, 1966,
making certain amendment to the
Kerala State Agricultural Loan Rules,
1962, under sub-section (3) of section
9 of the Kerala Agriculturists Loans
Act, 1961, read with clause (c) (iv) of
the Proclamation dated the 24th
March, 1965, issued by the Vice-presi?
dent, discharging the functions of the
President in relation to the Btate of
Kera'a. [Placed in Library, See No.
LT-7495/66).

2)

3)
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Members
Newspminr CoNTROL (FIRsT AMEND-
MENT ORDER

The Minister of Commerce (Shri
Manubhai Shah): On behalf of Shri
Mohammad Shafi Qureshi I lay on the
Table a copy of the Newsprint Con-
trol (First Amendment) Order, 1968
published in Notification No. S.0.
2708 in Gazette of India dated the 6th
September, 1866, under sub-section
(8) of section 3 of the Essential Com-
modities Act, 1855 [Placed in Library.
See No. LT-7496/68].

1223 hra.
RE: RESIGNATION OF MEMBER
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TET WG : HI WY 3 A5 |
[ oaw W g fam

Shri H. N. Mukerjee (Calcutta Cen-
tral): Sir, you have been pleased to
direct that what the hon. Member
over there says would not be record-
ed. So many things get recorded in
the proceedings of the House. Accusa-
tions against ministers of a very se-
rious order regarding corruption and
that sort of thing go on record. All
sorts of things happen. But when hon.
Members resign from their member-
ship of the House on account of some-
thing which they hold to be important
and if they want indulgence of the
House for half a minute to tell the
House about the reasons for their ac-
tion you put your foot down. It may
be that under the rules you are quite
entitled to do that, but are we going
to have a rigid interpretation of the
rules when we find that in this House
every day all kinds of things are be-
ing said on either side of the House?
I am pot making any discrimination.
Things get recorded in the proceed-
ings of the House which on any
parliamentary computation would
mever be recorded. Yet, when a mat-
ter which is really relevant to the
proceedings, when a co-Member of
ours is leaving the House and saying
good-bye even before the time for
doing so, when such a matter comes
up, he is not able to have his say.
1 cannot understand the proceedings.
After 15 years, at the end of my
tether, as far as my understanding of
parliamentary proceedings is concern-
ed. T may tell you,—I may be com-
pletely in the wrong and it may be
that I am or I cannot understand—
when a Member resigns, he has a right
to say something.

Shri Nambiar (Tiruchirapalli): Sir,
1 understand the hon. Member has
already given you in writing that he
wants to make a statement (Interruj-
tions).

Mr. Speaker: Order, order. I kept
patient and I maintanied my patience
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for half a minute when he said why
he was resigning,

An Hon. Member; That has not
gone on record.

Mr. Speaker: That has gone on
record. What I said and what he said
have gone on record. That was
recorded. I allowed him that much
latitude. Afterwards I said that 1
was not going to allow any long state-
ment to be recorded.

Shri Hari Vishna Kamath
(Hoshangabad): He said “I am resign-
ing”. It does not mean “I have
resigned”.

ot W qrw ¢ (sywew)

Shri Hari Vishnu Kamath:
resigning”, does not mean *“I
resigned.”

“I am
have

Shrl Hem Barua (Gauhati): May I
make a submission?

Mr. Speaker: No, Sir. Yesterday we
had enough discussion on that.

Shri Hem Barua: Yesterday you
were within your rights under the
rules, because there was no rule to
cover this. Therefore, you did not
allow the resigning member to make
a statement. But today’s case is quite
different. The hon. Member, Shri
Laxmi Dass, has already writlen to
you, seeking an opportunity for mak-
ing a submission. He has not sub-
mitted his resignation letter. At the
same time, in the resignation lettier
which he proposes to submit, he says
that he wants to resign the member-
ship of this House from 16 hours, that
is, 4 p.M. today. So, he continues to
be a member. Yesterday, your ob-
jection was this, because the mem-
ber resigned there was no rule under
which you could allow him to make
a statement. But today the case is
different. He wants to make a hum-
ble submission. Whenever we rightly
seek your kind permission to make a
submission, you allow us to do so.
Today also. in the interest of the

" **Not recorded.
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resigning member and in the interest
of the Houre, hucniie h» is going to
say good-bye to w fo: a long time,
out of humanitarian considerations,
and I know how much of a human
being you are I hope you will give
him an opportunity to make his sub.
mission.

Mr. Speaker: More often rather
adverse criticism is made against me
that I do not have sympathy., Now I
am obliged to Shri Hem Barua that
he gives me that much of considera-
tion.

Shri Hem Barua: I always do so.

Mr. Speaker: Yesterday, we had a
discussion on this for about one hour
and I expressed my difficulty in that
respect. Of course, I am obliged to
Shri Hiren Mukerjee that he always
uges good language and it is good that
1 always learn from him. But I am
bound by the rules. I have expressed
my difficulty. After hearing the mem-
bers yesterday it was agreed and the
Leader of the House also consented,
that we will amend the rules.

Shri Hem Barua: Yes, the House
bhas agreed to amend the rules.

Mr. Speaker: We will amend that.
But until they are amended, I have
to go by the present rules. Now, Shri
Krishnamoorthi Rao.

1226 hrs.

COMMITTEE ON, PRIVATE MEM-
BERS BILLS
AND RESOLUTIONS

MINUTES

Shri Krishnamoorthy Rao
(Shimoga): 1 beg to lay on the Table
the Minutes of the Ninety-sixth to
Hundredth sittings of the Committee
on Private Members’ Bills and Reso-
lutions held during the current
session......

st armt (fgare) AT smEEw
wt v ¥ 1 3a B s g hfadr &

Bills and Resolutions
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Shri Hari Vishnu Kamath: (Hosh-
angabad): Sir, I rise on a point of
order. Yesterday, in your wisdoft
which we seldom question in this
House, you ruled, and rightly so, that
the resignation of a should

be in conformity with the Rules of .

Procedure. Rule 240....





